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REPORT .. 
I. Introduction 

I, the Chairman of the Committee on Government Assurances, having 
been authorised by the Committee to present the Report on their behalf,. 
hereby present this Sixth Report of the Committee. 

2. The Cbmmittee was constituted on the 1st June, 1973. 

II. Sittings of the Committee 

3. After the presentation of the Fifth Report on the 11th May, 1973 
by the last Committee, the present Committee held 4 sittings on the 22nd 
and 23rd June, 17th August and 4th September, 1973 and considered the 
following items:-

(i) Request from Department of Parliamentary Affairs for drop-
ping of two assurances; 

(ii) Position of pending assurances pertaining to Fourth and Fifth 
Lok Sabha; and 

(iii) Review of pending assurances pertaining to Fourth and Fifth 
Sessions of Fifth Lok Sabha. 

4. At their sitting held on the 4th September, 1973, the Committee 
considered and adopted their draft Sixth Report. 

r 5. An account of the conclusions arrivc~ at by the Committee on the 
above matters is set forth in the Minutes of the above sittings of the 
Committee which are appended. to this Report and fonn part of it. Cases. 
where the Committee found it necessary to make certain observations or 
recommendations are as under:-

III. Bequest from the Department of Parliamentary Affairs for dropping 
of two assurances 

6. The Committee have considered the request made by the Govern-
ment for the dropping of the following two assurances:-

(1) Assurance arising out of the reply given to Starred. Question 
No. 373 on 1st December, 1971 regarding guidelines for Gov-
ernors. 

(2) Assurance arising out of the reply given to Unstarred. Ques-
tion No. 1055 on the 22nd November, 1971 regarding suecess of 
high yielding varieties programme. 
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7. After examining the reasons advanced by Government, the Com-
mittee agree to drop the assurance at 8L No. (1) above. 

8. As regards the assurance at 81. No. (Z) above, the Conunittee do not 
find sufficient justification for dropping the assurance and desire that it 
should be pursued. 

IV. Position of pending assurances pertaining to Fourth and Fifth Lok 
Sabha 

9. A statement (Appendbt-I~ showing the position of assurances per-
taining to Fourth and Fifth Lok Sabha pending implementation by Gov-
ernment as on 28th July, 1973 was considered by the Committee. 

10. From the data shown in the statement, the Committee note that 
there are 116 pending assurances pertaining to Fourth Lok Sabha out of 
573 pending assurances selected by the first Committee of the Fifth Lok 
Sabha for being pursued further, and 1134 pending assurances pertain-
ing to First to Seventh Sessions of Fifth Lok Sabha which are still re-
quired to be implemented by Government. 

11. The Committee would stress that the Ministries concerned should 
take necessary action to ensure the expeditious implementation of all 
these pendiDe assuraaces. 

V. Review of pending assurances pertaining to Fourth aacI· Fifth Sessions 
of Fifth Lok Sabha 

12. In pursuance of the decision of the Committee as contained in para 
6 of their Seventh Report, Fourth Lok Sabha (presented on the 13th 
December, 1969) Government are required to implement the assurances 
withill a period of three mONths from the date an alSurance is g,tVeEl by 
the Minister conC(trned I on the· floor of the Lok Sabba. If Governmeat 
fOl'~aw any gen\liD.e difficulties in implementing any assurance within 
the stipula~ period of. three mQntha, they. ba¥e to approach. the Com-
mittee for extension of the time-limit. 

13 .. A largenWllbN,Q{ 8Um.aDC¥ per~ingto,the Eifth Lok Sabba, 
are still lying pending whicbbave became more than 3 months old These 
pending assurances are being reviewed by the Committee in convenient 
batches. 

14. In their. Fifth Report presented to the House on the 11th May, 
191!; fl.te last Committee reviewed ·lM pending'ass1fl'anc~pertaming to 
Third and· Fourth Sessions of Fifth Lok S8bha; 

1~ .. At, theirr sj\tini"helo, Oll 23rd.Julle an~ 17th August, 1973 the 
pr~t. c.olJllll.\Uee l"lIIView~ 164· pendJ.ng, assurances P;ertaining to the 
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Fourth and Fifth Sessions of the Fifth Lok Sabha (details given in An-
nexures to Minutes dated 23rd June and 17th August, 1973). 

16. During the course of review, the Committee have noted that out 
of these 164 pending assurances, Government have sought extension of 
the time-limit for implementation of assurances in twenty-four cases, as 
indicated against each in Annexures to Minutes dated 23rd June and 17th 
August, 1973. 

17. Considering the reasons advanced by Government, the Committee 
agree to grant extension of time upto the end of September, 1973 for the 
implementation of these twenty-four assurances. The Committee trust 
that Ministers concemed will ensure implementation of these allsurances 
by the extended date. 

18. The Committee would once again urge Upon Government to take 
steps to ensure the expeditious implementation of the remaining 140 
pending assurances. 

NEW DELHI; 

September 4, Un3 
Bhadra 13, 1895 (Saka) 

G. S. MELKOTE, 
Chairman, 

Committee on Government 
Assurancea. 
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MINUTES 

I. First Sittinc 

(See paras' 3-5 of Report) 

The Committee met on Friday, the 22nd June, 19T3 from 11.00 to 12.00 
hours. 

PRESENT 

Dr. G. S. Melkote-ChaiTman 

MEMBERS 

2. Shri Hemendra Singh Banera 
3. Shri C. Chittibabu 
4. Shri PopatJal M. Joshi 
5. Kumari Kamala Kumari 
6. Shri R. Balakrishna Pillai 
7. Shrimati Savitri Shyam 
8. Shri Virbhadra Singh 
9. Shri Ram Chandra Vikal 

SECRETARIAT 

Shri P. K. Patnaik-Joint Secretaf1l 

Shri M. C. Chawla-Deputy Secretary 

Shri K. S. Bhalla-Under Secretary 

2. At the outset, the Chairman,welebl'n8lt.i tbe;Xemben; .. :detitered 
his Inaugural Address giving a brief account of the origin, functiGBS and 
working of the Committee on Government Assurances (Annexure I). 

3. The Committee considered Memoranda Nos. 44 and 45 containing 
requests from the Department of Parliamentary Affairs for dropping the 
following two' penr.iiRg assurances: 

(1) Assurance arising out of reply given to Starred Question No. 
373 on 1st December, 1~1, regarding guidelines far' Governors. 

(2): Assurance arising out of reply giftn ·to'UmtarredQuestj.on No 
1055' on the' 22nd November;' 1971 regardbIg ~. of' htgti 
yielding variettes' progranune: 

" .. s·; 
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Taking into consideration the reasons advanced by the Ministry of 
Home Affairs, the Committee agreed to drop the assurance at S1. No. (1) 
above. 

4. The Committee did not find sufficient justification for dropping the 
assurance at S1. No. (2) and decided that it should be pursued. 

5. The Committee decided to meet on Saturday, the 23rd June, 1973 
at 11.00 hours to consider the remaining items in the Agenda. 

The Committee then adjourned. 

ANNEXURE I 

(Vide para 2 of Minutes dated 22nd June, 1973) 

deliuel'eQ SA tAe 22Ad JliHle, 1~. 

InauguraZ Address delivered on the 22nd June, 1973 by the Chairman, 
(Dr. G. S. Melkote) Committee on Government Assu.rances, Fifth 

Lok Sabha (1973-74) at the First Sitting of the Committee. 

I am very happy to welcome you to this first sitting of the Committee 
on Government Assurances, 

2. As some of the Members are new to the Committee, I would like to 
give at the outset a brief background of the scope and functions of the 
Committee on Government Assurances. 

3. As you are aware, while replying to the questions or supplemen-
taries thereon or during discussions on Bills, resolutions, motions, etc. 
Ministers at times give some assurances or make promises to furnish 
relevant information to the House later on. In order to watch the imple-
mentation of such assurances on behalf of Lok Sabha, a Committee known 
as Committee OD GoverDment Assurances was first constituted by the 
Speaker on the 1st December, 1953. 

4. Prior to the constitution of this Committee, it was left to each 
individual Member to keep a watc}i whether assurances or promises 
given by the Ministers on the fioor of the House had been implemented. 

5. The appointment of such a Committee has helped to keep a vigil in 
the matter. 

6. I would now broadly explain the functions of this Committee as con-
tain~ in Rule 323 of the Rules of Procedure and Conduct of Business in 
Lok 'Sabba which are to scrutinise the assurances, promises, undertakings 
etc., given by Ministers from time to time on the floor of the House and 
to report on:-

(a> the extent to which such assurances, promises, undertakings 
etc., have been implemented; and 



(b) where implemented whether ::;uch implementation has taken 
place within the minimum time necessary for the purpose. 

7. The Committee of the First Lok Sabha in May, 1954 laid down a 
Standard List of expressions of forms which should be treated as consti-
tuting assurances, undertakings, etc., given by Ministers on the floor of the 
House. These are appended to the Brochure entitled "Committee on 
Government Assurances, Function.> and Procedure" a copy of which has 
already been circulated to all the Members of the Committee. Besides 
laying down the standard forms, the. Committee had also with the 
approval of the Speaker, made detailed Rules of Procedure for their 
internal working, which have also been circulated to the Members of the 
Committee. 

8. The Committee has laid down the time-limit of three months for 
the implementation of assurances. If Government forsee any difficulties 
in implementing any assurance within the stipulated period of three 
months, they have to approach the Committee for extension of the time-
limit. 

9. On behalf of the various Ministries or Departments of the Govern-
ment of India, the Minister of Parliamentary Affairs lays on the Table 
of the Lok Sabha from time to time statements showing action taken 
by the Government in implementation of assurances. These state-
ments are examined by the Lok Sabha Secretariat in terms of Rule 323 
of the Rules of Procedure. Such of the assurances as do not appear to 
have been implemented are placed before the Committee for further 
directions. 

10. Here are some figures, which would give an indication of the work 
to be handled by the Committee:-

(i) Out of a total of 573 pending assurances pertaining to Fourth 
Lok Sabha which were selected by the previous Committee 
for being pursued further, 440 assurances have since been im-
plemented as on 11-5-1973 (when the last batch of statements 
of implemented assurances was laid on the Table) leaving a 
balance of 133 assurances still to be implemented. 

(ii) During the First to Seventh Sessions of the Fifth Lok Sabha 
(March, 1971 to May, 1973) in all 3794 assurances were culled 

out. Out of these 2335 assurances have since been implement-
ed as on 11-5-1973, leaving a balance of 1459 pending assurances 
whose implementation will be pursued by the Committee. 

11. Before I conclude, I would urge all of you to take an active 
interest in the working of this Committee. We shall continue to main-
tain the happy and well-established tradition of working in a n.on-
partisan spirit in the Committee and arriving at unanimous decisions as 
far as possible, on issues coming up before the Committee. 

12. We shall now proceed with the business o~ the Agenda. 
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II. Second Sitting 

(See paras 3-5 of Report) 

The Committee met on Saturday, the 23rd June, 1973 from 11.00 to 
11.45 hours. • ~ ~I 

PRESENT 

Dr. G. S. Melkota-Chainnan 

MEMBERS 

2. Shri Hemendra Singh Banera 
3. Shri C. K. Chandrappan 
4. Shri Popatlal M. Joshi 
5. Kumari Kamala Kumari 
6· Shri R. Balkrishna Pillai 
7. Sbrimati Savitri Shyam 
8. Shri Virbhadra Singh 
9. Shri Ram Chandra Vikal. 

SEcRETARIAT 

Shri M. C. Chawla-Deputy SecTetary. 

Shri K. S. Bballa-Under SecTetary. 

B.-eview Df pending assuranceB perta.i1ii1lg to FouTth s."w"" of the 
Fifth Lok Sabha 

2. The Committee considered Memorandum No. 46 con'taining 85 pend-
ing assurances pertining to the Fourth Session of the Fifth Lok Sabha 
(details -given in Annexure-I). 

3. The Committee noted that Government had sought extension of 
time-limit in eight cases as indicated in Annexure I, The Committee 
granted extension of time upto the 31st August, 1973 for the implemen-
tation of those eight assurances and d~ed that the Ministries con-
cerned should be informed accordingly. 

4. As regards the other 77 pending assurances, the Committee urged 
upon the Government to expedite their implementation. 

The Committee then adjourned. 

13 
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As on 14th May, 1973' 

ANNEXURE 1 

(Vide para 2 of Minutes dated 23rJ JLU1e, 1973) 

PIrIIIinI AuurancG ",14ini7w w Fourth Session, 1972 of Fifth !.ok Sabha. 

81. Date and Reference Text of the Question /Debate 
No. 

1 

I. Stt. No. 65 djlted 
17-3-72 DY Shri 
Chintamani Pani-
grahi aodShri M. 
M. Joseph. 

• 

3 

(.M~ of Fbuuu:e) 

(a) whether the Bankina Com-
misaion appoiDted to go into 
the structure and operating 
methods and procedures of 
Commercial Banks has sub-
mined its Report to Gov-
rnent ; 

(b) if so, its main recOmmen-
dations ; and 

Assurance given 

4 

(c) the decisions taken by (c) The recommen-

2. USQ No. II6S daled 
24-3-72 by Shri 
Bhosendra Jb.a. 

.. U$Q No. I;2IdR-Jed 
~-72 by Shri 
Blaasbi B~an 

Government thereon. dations are under 
consideration of 
the GOVCl'lUl'lCIlt. 

(a) the total increage in de-
posits, new bra'lches in non-
b~g areas and the am-
ount of credit given to the 
pnority St7ctor by the indi-
vidual nllt;ionatised and non-
nationalised 'banks since 
June, 1969 ; and 

(b) the total (l,lllount in terms 
of fo",.JI1 exchan~ taken 
abroad by the foreign bank~ 
operating iri India in ,the 
form or profit, dividends 
and salary during this period. 

(a) (or the nlJlX)ber of ~ses 
insQtuted apinst the tU~ 
-tws d\ltilll t~c wt t1)* 
)'C!IJ'S for re!llislDfl InOOP\c-
taJ alona wl.th tJieu-.In<Xlm~ ; 

(b) whether some of these 
film itan b~Ye made oertain 
apeemCl'ltl with Govern-
ment and CMe8 of 101M 
others have been decided ; 

Information in such 
detail as desired by 
the Hon'ble Mem-
ber is not awilab1e. 
lJ'hili is bein g col-
Ioeted to the extent 
poIIib1e and will be 
laid on tht. Table Elf 
the House. 

(,) The number of 
filn;! stan lIP!nst 
whom CClrtificate 
proceedings fOr 
fC<Xlvery of tax 
were started d,uring 
laSt three financial 
yean are being col-
leered and witl be 
l,aia on the table of 
~e House as early 
as possible. 

(b) and (c) The 
particulars of staY/ 
InlCalment8 gran ted 
fOr payment of 

taxes, the cases 

Remarks 

5 

Request re-
ceived from 
D.P.A. for 
extension 
of time up-
to June, 
1973. N() 
further ex-
tension sou-
ght for. 



I 2 

:USQ No. 2180 dated 
7-4-72 by Sbri N ... 
thu Ram Ahinnr. 

os· USQ No. 2230 dated 
7-4-1972 by Sbri 
lnderjit Gupta! 

USQ No. 2252 dated 
7-4-72 by Kwnari 
Kamala Kwnari. 
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(c) the number of cues stiD 
pending and since when each 
case pending and the reasons 
for the~e cases pending dis-
posal for such long time; and 

(d) the special measures adop-
ted by Government to en-
sure early disposal of all the 
pending CIIICI of Income-
tax recovery and when these 
are expected to be disposed 
of. 

<ar the total amount of loan 
advanced by the Nationaliled 
banks from 9th April, 1971 
to 311t October, 1971 for 
industrial propose. ; ",d 

(b) the share. in terms of per-
centage or Jarae, medium. 
small and cottage industries 
in the loan. 

The names of places where 
Central Government Emplo-
YCICI have been .anctioned 
(i) special Compensatory Al-
lowance <not covered by 
other allowances mentioned 
at (ii) to (iv) (u) Project 
AUowance; (iii) Bad Climate 
Allowance and (iv) Tribal 
area allowance Bnd the am-
ount of allowance and other 
conditions in each cue. 

<a) the amount of money which 
hal been loaned by the 
Nationalised blOb to farmers 
and big industrial houses 
of Bihar separately since 
natIonalisation ; and 

4 

already decided, 
the cases still 
pending and the 
reasons for their 
pendencY, are 
being coUected and 
will be laid on the 
Table of the HOUle 
as early as possible. 

(d) The particulars of 
the measures adop-
ted to ensure early 
disposal of the 
pending cases ref-
erred to iD part (c) 
are abo bein 
co1lec:ted and :ft 
be laid on the 
Table of the 
Hoase as early as 
possible. 

s 

<a)!r (b) Such infor- Since 1m-
amation will be col- plcImeDted 
1ected to the extent on 27-7-73 
pollible and win be 
laid . on th e Table 
of the House. 

The infonnltion is 
being collected and 
will be laid on the 
Table of the House 
as soon as available. 

(a) Information in 
respect of big indu-
strial houses, to the 
extent possible, is 
being collected and 
will be laid on the 
Table or House. 

Since Im-
plemented 
on 23-8-73 

(b) the amount of loan given (b) Information i. 
to fanners or PaJamau Dis- being collected and 
trlct. will be laid on the 

Table ofthe House. 

7 uSQ. No.2213 dated (a) the total number of appU- (a)!r (b) The Infor- Since Imp-
7-4-72 by Kwnari cations for financial aula- mation required by lemented 
Kamala Kwnari. tance rejected by tho Bran- the Han'ble member on 27·7.73 
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8. USQ No. 2840 dat-
ed 14-4-72 by Shri 
Nawal Kishore 
Sharma. 

13 
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ches of NationaJiaed Banks 
in Bihar durin, 1971-72 on 
the ground that the appH-
cants were not able to fur-
nisb security; and 

(b) the number of applica-
tions pending with them 
for more than three months 
and six months. 

(a) whether arrears of Income-
tax amoundng to Rs. 1 lakh 
and above are outstanding 
against certain industrialists 
in Rajasthan ; 

(b) if 50. the names of the 
ind ustrialists and the total 
amount outstanding against 
each; and 

(c) the steps being ta.lcen or 
proposed to be taken by 
Government to recover the 
arrea1"5. 

9. USQ No. 2902 (a) whethef Government wer! 

10. 

dated 14-4-72 by COI1sidering major revision 
Shri P. Venkata- ofIncome-tRX laws ; 
subbiaiah. 

USQ. No. 3452 
dated 21-4-72 by 
Shri G. C. Dixit. 

(b) if so, the salient features 
of the p!"OT"I')sals under con-
sideration ; and 

(e) the time by which they 
are likely to be finalised and 
whether these wiD include 
the recommendations made 
hy the Wanehoo Com-
mittre on Direct Taxes. 

(3) the per~tage of Sche-
eluled C'\~te<! and Scheduled 
Tribes c'\n<lidates selected 
for Clllss III and Class IV 
posts in the nationalised 
har.ks in Madhya Pradesh 
during the Il\st six months ; 

(b) the number of applications 
received for the said posts 
and the percantage of appli-
cants selected ; and 

(c) the number of po'ltS tilled 
up by appointment of candi-
dates belonging to other com-
munities due to non-avail-
ahility of suitable candidates 
belonging to Scheduled 
Castes and Scheduled Tribes. 

1'1t7 (E) 'LS-2 

4 

is not readily avail-
ab~. It will be col-
lected to the extent 
possible, and Wd on 
the table of the 
House. 

(a) to (c) : The re-
quisite particulars 
reprding the asscs-
seee in whose cases 
arrears of Income-
tax 8!1 on 31-3-72 
exceeded Rs. 1 
lakh are being col-
lected and will be 
laid on the Table 
of the House at 
eRrly as possible. 

s 

(a), (b) and (c) It is Since Im!)-
proposed to intra- lemented 
duce a Bill to give 
effect to those re- The Bill 
commendadon§ of slnc~ intro-
the Direct Taxes duocd. 
Enquiry Committee 
(Wanchoo Com-
mittee) "'hic" ar! 
acceptable to the 
Government. 

(1\) to (c) Inform'l-
tion is being ci)l-
lected and will be 
laid on the Table of 
the House. 
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--~ --------
JI. USQ No. 3491 

~ted lI-4-~ "y 
Shri Huktm Cband 
Kachwat . 

13. USQ No. 3590 
dared 2ISt April. 
1972 by Shri 
Shashi Bhushan. 

J+ USQ No. 3601 dat-
ed 21st J\pril, ~972 
by Shrimati BbJr-
J8vi~an. 

IS. USQ No. 4300 dt. 
28-4-72 by Shri 
Sudhaitar Pandey. 

(8) tho: alJl"1,lnt or jncom: ,tII,,< 
,sieased by the central Gov-
~ment in ~~ ·cf of. the 
Tau "GJ:OQp qr tndu1tries 
dOTing the financial Yean 
IP70-71 and 1971-72 ; and 

(b) the amount of income-tax 
reaIisea'dUrirg the nid··jte-
d od llT'd tHe cm:ars {If in-
come tax present. 

(a) wheth~r th.e desi r'8Qility of 
having a.!lCpl\~eCentral Ex-
d~ C!>l. lectocate for Orissa 
.bp been rec·msidered ; 

(b) if so, the outo)me thereof; 
and 

(c) the steps pr,'posed to b~ 
taken in this direction. 

(a) the a'l1 -,"l'1t of Inc>:n~-tax 
p'lid lI'1inwJy by each of the 
Chief Ministers of India dur-
ing the L1~t three yean; and 

(b) .the paine of the Chief 
Minister who paid. the maxi-

.BlJ,I11l amount of Income-tax 

.~d the~ orauef Minis-
ttl' wl10 paid tbe ,minimum 
aJIlount of Income-tax. 

The amount or );)",. gi-;.!n to 
.farmerl . (JfQuil'lll District 
by the nationUled blll1kt. 

(a) forth" Oft" ()( new)-
papers which h,ve depJ1ited 
full amount of &ci&e. Duty 
and the DIIIlCS of-thote which 
have not )let deposi1ed the 
amoWlt 80 far j 

(b) the 8mO\ll1t ol Esciae Duty 
outstaTlding against them 
and since whea and the 
action tabsato l!elease it • 

(c) the reas~s f-.>r not r:ali.s-
ing ExcjK Puty fro~ D,e)ftoo 
papers in ICIRvnce ; Ind 

4 

<a) a'1d (b) Th~ r.:-
qulsite infIJrmlti m 
i!not redlly avail-
able. The .am~ i~ 
b~ng collected and 
will be laid 0'1 the 
T,a,ble of the Hou~e 
as early all possible. 

S 

~a) to (c) Th~ pnt:tor Re~est re-
IS being ~mlned ceived from 

Department 

(II) ,and (b) InfIJr-
mllion in respect of 
elevon persons whl). 
were Chief Minis-
ten of States as (Y.\ 

IS-4-Ig?2 ia given 
ill the AnnClCUre. 
Information in 
respect of the 
remaining Chief 
Ministers a~ on 
that date is 
not readily avail-
able. It is being 
collected and wiU 
be IBid on th,= ta IJle 
of House as early as 
possible. 

Tile infor.nltion to 
th, extent p )~~ible 
is being collectoJ • 
an. wilt -be llild 
on the Table of 
the House. 

(a), (b), <c) Be (d) Til, 
information is 
b:jq collected and 
will be laid on the 
T.ble of the House. 

of Parlia-
mentary 
Affairs for 
extension of 
time upto 
30th April, 
1973 No 
further ex-
tension 
sought for. 

Since Im-
p1emeQUd .. 
''''-7-73.· 
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16. USQ.No. 4377 dRted 
28th April, J97a by 
Shri Annasaheb 
Gotkhinde. 

17. USQ. No. ~I. 
dt. 28-4-72 by Shri-
mati Blmrgavi Than 
kappan. 

18. USQ No. 5()f;c} 
dated 5-5-1912 by 
Kumari Kamala 
Kumari. 
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(d) whether Governmmt 1e-
lea~ edvertisem,erits to -the 
newspapersWkid1 'have not 
deposited Excise Duty and 
if so, whether there is any 
proposal to award prizes to 
news-papcn which deposit 
Excise Duty in time. 

(8) for the :unount lost by the 
nationalised banks, year-wise 
,ince 1st June, 1971 because 
of decoity, cheating and mis-
appropriation ; and 

(b) the number of cases of 
hold liPS, cheating etc. dllriDl 
the said period. 

(a) for the total amount of 
'RrrQ"S of Incame-tax in the 
State of Kerala, Districtwise 
far the last tW;) years ; 

(b) thoe number of such cues 
pending for more than two 
~8lI;and 

(c) the mps beidg 1aIr.en to 
realise the arreal'lt. 

(a) the names ofrhe tint thirty 
patties against whom the 

mllSimum amount of Income-
In is outstanding at present 
in Bihv Uttar Pradesh, 
Mahllrl\~htra, Gujllrat, West 
Bengal and Madras ; 

(b) the amount of Income-tax 
due in CllC.1t C3~e ; 

4 

(a) & (b). Tm re-
quired infannadon 
to the extent possi-
ble is being col-
lected and will be 
laid on the Taple 
of the House. 

(a) It WIIS intefl\lia 
stated that the in-
formation regard-
ing net arrears 
of Income-tax 
outstanding as on 
~I-3-72 in the 
Charge of Commis-
sioner of Income-
tax. Kerala is beil'g 
collected and will 
be laid on Table of 
the HOUle as early 
as ,possible. 

(b) at (c) The iDfol"-
m arion regarding 
number of ca~es in me Charge of Com-
minioner of In-
iCGme-tax, Kerala 
where arrears were 
.pending for more 
thaa. two yean III 
on 31-3-72 and 
the steps being 
talam to realise 
these arrears, is 
being collected 
and will be laid on 
the Table of the 
HouRe as early as 
possible. ' 

(a) to (d). The re-
quisite information 
in respect of he 
charges ofthe Com-
missioners of In-
come-tax concemed 
I\S on ;H-3-72 is 
being collected lind 
will be laid on the 
Table of the House 
as soan as possible. 

s 

Since Imp-
lemented OD 

27-7-73 
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19. SQ. No. 802 dated 
12th May, 197~ by 
Shri Ploo M~. L _ 

. 
(... 
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(c) the lteps taken by Gov-
ernment to recover the same 
and the result thereof; and 

(d) the steps proposed to be 
taken in the future in this 
reurd· 

The number .)f Finance Com-
panies in Delhi. 

20. SQ. No. 803 dated Granting of 10lns by bl~lts to 

21. 

12th May, 1972 sm~11 farm!r3 and smllll sole 
Supplementary by industrialist, in rural areas. 
Kumari Kamala 
Kumari. 

USQ No. S96S, 
dated 12th May, 
1972 by Kumari 
Kamala Kumari. 

USQ No. S983 dt. 
uth May, 1972 by 
Sbrl Onkar Lat 
Berwa. 

(a) tbe names of companies 
and individuals in Bihar, Dis-

trict wise, with assessed in-
come exc.aeding Rs. one 
crores; 

(b) the total accumulated ar-
rears of Income-tax, Cor-
poration-tax, Waealth tax and 
Gift-tax outstanding against 
each of thetle companies and 
inividuals till date ; and 

(c) the measures taiten to 
realise the arrears. 

Whether the annu,1 inc:>me 
of the All India Trade 

Union Co ng1'ess is taxable. 

4 

Information is being 
collected lind will 

he laid OIl the 
Table of the Hou.e. 

On a p>int rai~ed 
by Kumad K'\'lula 
Kum ui if the Gove-
rnment is thinkin~ to 
extend loan facilities 
to riksha pullers aDd 
cycle riksha labourerll 
since each District 
haa two hundred or 
three hundred 
such riltsha walas 
The Deputy Minis-
said, "This sug-
~estion will be de-
finitely considered". 

(a) t'l (c). Th! r.!-
quisite plrticuhrs 

regarding the Com-
panies and indivi-
duals and in Bihar 
in whose cases the 
assessed total ex-
ceeded Rs. one 
crore according to 
the assessment com-
pleted in the finan-
cial year 1971 -72, 
are behind collec-
ted ,nd win be laid 
on the Table of the 
HOWIe as early as 
possible. 

Th~ question wh~
th~r the inc,.n~ or 
ATTUC I~ ""e95-

able to income-tax 
is under examina-
tion by tJ-e assess-
ing authorities and 
as IIO'Y.l ." .a de-
cision Is taltcm It 
will be be placed 
on the Table of the 
HOUle. 

S 

Since Imp-
lem~nte.:t 
on 27-7-73 
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--.-------------------------------------------------------------.-------USQ. No. 5988 dat- (a) the tot,,1 number of appli-
e d 12th M .. y, 1972 cations for financial anil-
by Shrimati Bhar- tan c: e, rejected by the Bran-
gavi 'Thanbppan. ches of Nationalised Banks 

in the State of Kerala during 
1971-72 on the ground thqt 
the applicants were not able 
to furnish security; and 

(b) the numbers of applica-
tions pending with them for 
more than three months and 
nine months. 

(b) The Information 
is not readily avail-
able and the same 
will be collected to 
the extent feasible 
and placed on the 
Table of the House. 

24. 16-5-1972 Call Attention on reported in- During disc:ualion 

:as. USQ. No. 6681 cit. 
19-5-72 by Sbri 
Arvind Netam. 

26. USQ. No. 6688 dt. 
19-5-72 by Shri Y. 
Eswara Reddy. 

adequacy of customs check the hon'ble Minis-
at Tiruchirapalli. ter said, " 

But the fact 
remains that 
certain other 
new elements 
of smuggling 

might have come. 
We will look into 
that". 

(a) for the total amount of (a) & (b).- The Since 
arrears of Income-tax in 
Madhya Pradesh, Disitrict-
wise, at the end of the year 
1971-72; and 

(b) the steps taken so far rea-
a1ise arrears and the out-
come thereof ; 

(a) for the name of the first 
twenty persons or firms in 
Andhra Pradesh agamst 
whom the muitnum amount 
of Income-tax is outstand-
ing at present, separately; 

(b) the amount of Income-tax 
due in the case of each per-
son or firm; 

(c) the steps taken by Govern-
ment to recover the same 
and the result thereof; and 

(d) the steps proposed to be 
taken in the future in this 
regard. 

informatien is be- Implements 
ing collected and on 27-7-73. 
\\ill be laid on the 
Table of the House 
as early as possible. 

(a), (b), (c) & (d).-
The informatien 
is being collected 
and will be laid OIl 
tlle Table of the 
Hcuse as early as 
possible. 

------_.------------------------------------------------------------
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28. 

Uastarred Question (a) the number of motor vehic- (a) to (r).-The in'" ~e~ 
No. 6114 dated les in QSO ill the CentnJ fonncatlcn Is b.ei~,t~'·ied 
19-5-1972 by Shri GovernI\1ont oficcs atprc- coDeC1ed fron the. OP.A for 
Cbandulal Cbandra- sent ; vuious Ministries I extemien of 
kar. DCI)artments and time upto 

(b) the nWl\Qer, of the motor ,win be laid on the 3ISt March, 
vehicles which are imported T.bl~ of the House 1973. No 
those which are indigenous; as soon a~ pos~ible. further lila extension 

(c) the expenditur.e incurred sought for. 
OD their maintenance and 
Peuol in 1971-72. 

Unstarred QuOsdon, (a) the amount ofloans ad"an-
No. 6'733, dated ced to big industrialists, 
19-5-72 by Shri person.~ running small scale 
Ramav8tar SIIIMri. iDdustrin and farmers, 

, sepwately. by the bllllks 
fUDOtioning in Bihar dlirina, 
the year pri(lf to bank na-
tioaalisation ; 

Unstarred. Qlleltion 
No. 67'" dated 
19-5-12 by. KMauri 
Kamala Kumari. 

(b) the loans advanced the 
aid categories of peranos, 
separately, during 1970-71, 
IIfmr nationalisation of banks 
and 

(c) the percentage of lOans 
adVanced to the persons 
running small scale indus-
tries, &nnen and UltCm-
ployed engineers and other 
graduates, separately, daring 
the last two years. 

(4) the ncrr.eJltaJC. of sd1~du
l~. Cutet and'St!sedUled' 
Tribes c:a.a.didatet scifcted' 
(or. class In and clats tv 
posts in the Nationalised 
Banks in Bibar, District-
wise, dutinc the lut twenty 
years ; 

(b) the number of applicationa 
rcccUc4.fQ.t. the.. Wd.J:!.Ql.tI 
and the number of aPPIfc:a~ 
tions selected ; and 

(a) & (b).- Avail-
able d&te cn ad\8n-
ces of scheduled 
ccmmencialbanksto 
small scale indus-

tries agriculturists 
craftsmen and other 
qualified engineers 
in Bihar State were 
given in the Annex-
ure. Information 
relating to advances 
to big industries is 
not readily available; 
it is being collected 
aDd will be laid-on 
the Table of the 
House. 

(c) The necessary in-
informaticn will t-e 
collected to the 
extent possible and 

the same will be 
made available to 
the House. 

(a)" (b) & (c).- Request 
fnfbtmation is being received 

coDected and will be 
lliCf'ar the Table of 
the HOWIe. 
the House. 

from 
Department 
of Parlia-
mentary 
Affairs for 
extension of 
time upto 
lOth April, 
~rNo. 
extelllion 
soqht (or. 
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~o. Unstarred Question 
No. 67'11, dated 
19-5-1972 by Shri 
Shankar Dayal 
Singh. 

the aumhet of times, ,lnfol1nation is be- Since 

31. 

33· 

'Gheraos' and stri_ Wbkh' ing' collected and Impkmeoted 
took pla~ 'in 'ti1e Dational : - will be laid on the on 23-8-73. 
ised banks in Bihar during table of the 
the last one yellt'. HouR. 

Unstarred QUestion (a) whether the amO'uttt of 
No. 6813. dated' foreign exdlange'spent on 

(a) & (b).-nre- tri-: 
fortnation is bei!la' 
collected find will be 
laid 00 the Table of 
the House as soon 
as it is available. 

19-5-1972 by Shd foreign tours Ul(dettaken 
Dhar> Shah Pradhan. by Ministers and Officers 

UnStarreJ Question 
No. 6823, dated 
19-5-72 by Shri Y. 
Eswara Reddy. 

of the Central Government 
during the financlal year' 
1971-72 was mote titan 
that spent during the pre-
vious years; and 

(h) the total amount in rntt1! 
of Indian and foreign curr-
ency 'spent on foreign toun 
of Ministers and Oftic::rrs 
of the Central'Govemment 
dOring 1971-72. 

Referring to replies given to Un-
starred Question No. 8328 
4166 on the 4th May, 1970, 
and 28th April, 1972 
respectively and asking ; (b) As the visit of ODe 

officer from the 
Ministry of External 
Affairs to U.S.A. 
on invitation from 
AsiJ Fo~e~ 
~'as far1),,,', i~' 
1965, ~t Ministry 
is taking' time . ~() 
collect tfi,rr~q\l~ti 
information; "that' 
Mbiistry h(s~ hoW'-
ever, assured that 
information will be 
made available &.' 
soon as possible. 

(a) for the names of the Minis-
tries of the Government of 
India which have not fur-
nislwd the- required,inform-
lion so far ; and 

(b) the reasons for deal}'. 

St~ ~stions 
No. 1014 dated 
26-5-1972 by Shri 
Iahwar Chaudhry. 

(a) the amciimt of urem of 
Inoome-tax' ,oawb~b)' the . 
P.irla Group -6i'PlimSI and 

(a)a7id (b).-Infcr-
mittion as regards 
other companies is 
tieing oollected and 
will.be ~. on the 
T,ble or.·Hb~ 
aswly "po$sibte~ 

(b) Since ~~ ~ said. a.m~ 
ount is OutaiaDilll8,and· the 
reasons rOi-'~ .GoVl:m-
ment hai, nOt bCeD able to 
realise this 'amount: 

* mented eo 
23-8-73· 

--_._--------------
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34- u.tarred QarstioIl 
No. 7538 dated 
»-5-1972 by Shri 
Pbool Chand Verma, 
8Dd Shri lahwar 
Claudhry. 

35. USQ. No. 7533, 
daIed 26-5-72 by 
Sbri OJandulal 
0IaDdnkar. 

36. USQ. N:>. 7SS~ 
dated 26-5-72 by 
Shri G.C. Dixit. 

37. Unstamd Question 
No. 7625 dated 
26-5-1972 by Sbri 
Nanjibbai Ravjibhai 
VekaIia and Shri 
Jyotirmoy Bosu 

20 

3 

(eI) the arreaR of income-taX 
outstandiq I18iDlt each of 
the mouldInIi steel units, 
foundries and other steel 

units located ill lDdore city 
in Madhya Pndah durill8 
the lut three yean; tepa-

rately; and 

(b) the action 18ken or p»-
poeed to be. taIreD to realise 
the IIJTe8lI of Incoem~-tax. 

(eI) fIItIl (b). The 
requiaite informa-
tion ia being collec--
ted and will be laid 
on the Table of the 
House as early al 
possible. 

(eI) the number of ianp of (eI) 10 (c). Informa-
gold smug\era apprehended tion in this regard 

durini the lut three years is being collected 
for amuglini gold and the and will be laid on 
quantity of gold seized from the Table of the 
them ; Sabha. 

(b) whether the penon, arres-
ted include some foreigners 
also; and 

(c) if so, the action taken 
against them. 

5 

the cJtegrJry-whe percentage Information is being Request 
of Scheduled Castes and collected and will received 
Scheduled tribes employees be laid on the Table from 
Working in the nationalised of the House. Deprament 
banks in Mahya Pradesh. of Parlia-

(eI) the nature of bank frauds 
during 1971 and the fint 
four m~!ltha of 1972 ; 

(b) total amount of money 
defrauded; 

(c) in how many cases the cul-
prits have been caught and 
prosecuted; and 

(d) in how many calel the cul-
prits have been punished 
and the nature ofpunish-
ment in each cue. 

(eI) '0 (d).-The 
required informa-
tion is being col-
lected and will be laid 

on the Table of the 
House. 

mentary 
Affairs for 
extesion of 
time upto 
318t March, 
J973. No 
further 
extension 
sought for 

38. Un starred Quettion (eI) the n~f of searches 
No. 7649 dated oondUcted ~ the InCome-

Since im-
plemented 
on 27-7-730 26-5-1972 by Shrl tax Authorities in each State 

Mohan Raj 2nd Shri durinS the Iaat three years; 
C.T. Dhandapani. 
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(b) the outcome of theBe sear-
ches; and 

(c) the premises searched and 
the Dames of the persons 
involved. 

4 

(c) The iDformllion 
is Dot readily aV811-
able,. Quite ofteD, 
many premises are 
searched iD respect 
of a partic;QJar per-
son. In view of the-
Iarae numbn- of' 
searches made, the 
collection of the re-
quired information 
will involve consid-
erable time. This 
would however, be 
collected and laid OD . 
the Table of the 
House. 

(Ministry or Po)r.:1gn Trade) 

39. SQ. No. 1 dated Steps to Im;lrove Quality of During the course of 
supplementaries 14-3-197l-Supple- Tea for Exp.Jrt. 

mentary question by 
Smt. Savitri Shyam. 

40. USQ. No. 162 dated 
14-3-72, by Raja 
Kulkarni. 

(a) total value of impon Ii -
ences for Acreylic Plastic 
Sheets issued during 1971-
72 and the name of firms to 
whom these licences were 
issued ; 

(b) how many indigenous 
manufacturers of Acreylic 
Plastic Sheets were refused 
licences for impon of qcrap 
raw mataial during 1971-
72 ; 

(c) whether some of these iD-
digenous manufacturers 
stopped productioD due to 
sbortqe aDd non-availabiJity 
of raw material; and 

(d)·the steps Government 
propose to take to encourage 
JWOduction in Plastic 
Sheets. 

--------------------------------------------------

the Minister said, 
"As regards unem-
ploymeDt (of wo-· 
men) I will look 
into they work as 
tea pluckers; what 
is the difficulty anj 
reasons theldor, 1 
will look into." 

b) to Cd). Inform-
atioD is being colll-
ected and will be 
laid on the Table of 
the House. 

5 
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41• USQ. No. 1824 

dated the 4th A~ril, 
1972 by Shri Phool 
Chand Verma IIIld. 
Shri R. R. ShaUll! 

(a) the value of cars ,imported 
durin, the l!lSttftrte yean ; 
and 

(&) the value of CWIT imported 
fur the public sector. 

(a) {};- (b). The in-
fOrmation is being 
coUe('ted and wiD 
be.lai don the Table 
of'the Houge. 

Since Im-
piemmud 
on 5-9-73. 

-42- USQ. Nc. 24S1 dat1:d 
II-4-I97z by Shri 
R.R. ShiSh Deo. 

(a) whe6:r there ill a pressur~ 
from the t:x~ne mill ()wners 
to !"lise th~ prices of e<>n-
trolled varieties of cloth ; 

USQ. No. 3078, 
dattd 18-4-72 by 
Shri Atai Bihl'ri 
Vajpayee. 

(b) whether Government have 
received any presentation in 
this reg'''j; and 

(c) if so, the reaction of GJ- (~) Tlte qU~9tit)'1 re- Reqilc9t 
vernment thereto. garding revision recei~d 

(a)' The total number of export 
oriented projects sanctioned 

during the last year; and 

(b) the name ()f tach project 
together with th estimllted 
invClltment thereon and the 
es timated export eamingw 
therefrom. 

of prices of oont- from D.P.A. 
rolled cloth has been for exten-
referred to the Bul'- sion oftima 
reau of Industrial upto 30th 
Cost and Prices. June, 1973. 
Their recommen- No.· further 
dations areftWliited. extension 

(a) and (b). The 
information is being 
collected and will 
be placed on the 
Table of the H()use. 

sOUlht for. 

440 U SQ. No. 3878 dated (0) the number of textile milia 
25-4-72 by Shri which h1ve lJOIle into Iiqui-

(0) to (c~. The 
information is being 
e<>Uected and will 
be laid on tht' Table 
Gfthe Hoos 

Since Im-
plemented 
on 5+73. P.K. Dec. dation during the last two 

yean ; 

(b) the total investment of· 
public money in thnrteKttle 
milia; and 

(c) how Government propose 
to recoVCll' its money from 
the c1oecd' mills. 

USQ. No. 3952 dated (a) the n..- of die timu (eI) 'lInd (b). Informa-
25-4-I97z by Shri which. h'\ve been liven 1iIee-' don regarding the 
Olhatrapati Ambesh. ces for fmportin, mutton namea of firms to 

tallow lI'Id' otiaerltallow-·for ftCMl mutton tallGw 
the YC1ft-I91I-1J an4'I!ina- h1It been re1ea,ed 
13; and: dwfn, 1911-12 

19Irz-73 is being 
(b) whether leparate lic=nces collected and win 

are ,i~"tbewO)mp.llies· be--placed' 012' the-
for importin, other tallow Table of the House. 
which . is used In manufac-
ture of~. 
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46 • USQ. No. 5519 dated (a) the number and names of 

8-5-1972 - by Shri aport h<JU lett ftmQr.ionin. 
Vayalar Ran. il1 India IDd their State-wite 

brea-up; . 

(b) wketh,r these expart 
hoUICS are doing business 
IIDd,er licen ces directly 
~ to them or under 
~ces issued to other 
parties ; and 

4 

(c) the total export and import (c) Then info;matio.l 
a_ried out through these is being collected 
exp<lrt hous eR during the and will be laid on 
years 1970-71 and 1971-72. the Table of the 

House when re-
ceived. 

47. 8.Q. Nr .. 7~9 dated 
9-5-1972 by Shri 
N. K. s.npi; 

48. USQ. No. 6324 dated 
16-5-1972 by Shri 
G. Y. Krishnan. 

(a) wh~ther G<wemment's 
attention-his be~ drawn to 
the news item appearing in 
the Pi"1r.";I1/ BrPf"rll dated: 
the 15th April, 1972 to the 
effect thllt a fewlicences have 
Heen issued for the im-
port of poIvester filament 
yam to penOn! and orpni .. 
rt01\S who are not the actual 
usere ; 

(b) if so, the number of such 
lkem::es issued so far and 
ther value ; 

(c) what checks Government 
hne devised to ensure that 
imports under such licences 
are not misused j and 

(4) whether issue of such li-
cencell is a depprtu. re from 
the uaual praCtiCe of issuing 
such Ucences only to actUal 
usert arn:rt~· are.sponso-
red'by the Ttixdle. COInI1U$-
sioner, and if 80, ~J:easons 
for malting, thhdeparture. 

(a) The salient features or 
the recomme.,dlltions made 
by the Tariff Commission 
with regaTd to the pricinl'. 
formula Ibr. Rayon/NYlOn 
yam and Polyester fffire, 
and 

(b) whether Jhe~e ~ve. been 
acceptedDy GO~e.nt'; 

(a) to (t!). Th4 in-
foraution is. bciJllr 
collected and""'" be 
phlced on the Table 
of de House. 

(a) and (b). The 
NGOmmendations of 
the Tariff Com-
rAkSiOD reaarding 
til., pricing formula 
fllr- rayonlnylon 
~ and polyester 
flt)re are still under 
Qovernmenr's con-
1f8$fttion. The 
nriff Commiss-

~ .. '&. fCJlO~.'. i ~vernmen1;'s 
",slon therem . 
be Iald on 
~ or the JIItJQte' 
shortly. 

s -Since Im-
plelllOQtGid 
en Z3..s-73. 
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USQ. No. 7046 
~ 23-S-1972 by 
Sbri Y. Eswara 
Reddy. 

The number of bandIoom in 
the co-optntive fold and 
outside the co-operative fold 
separately and State-wise. 

Information with re-
prd to the number 
of hand looms out-
side the co-operative 
fo1d is nct available. 

so. USQ. No. 208 dated 
15-3-72 by Shri 
Atal Bibari Vajpayee 
and Shri Phool 
chand Venna. 

SI. USQ. No 221 dated 
IS-3-72 by Shri 
Gadadhltr Saba. 

52. USQ. No • .J91 dated 
22-3-72 . by 8bri 
Bishwanada 
)hunjhuawala. 

As regards the 
number of hand-
looms in the C0-
operative fold, the 
infonnation is being 
collected anti will 
be laid on the 
Table of the House 
in due coone. 

(Mlalatry of Heme Aft'aln) 
(a) for the State-wise names 

of the Indiana and Foreign-
! era detained during the re-
cent Indo-Palt war and the 
reasons for their detention; 
and 

(6) the names of the penons 
who are still under detention. 

Ca) and (6). Infor-
mation in respect of 
the remaining States 
except Andhra, 
Assam, Bihar, Delhi 
Haryana, Madhya 
Pradesh, Maharash-
tra, Mysore, Union 
territories of 
Chandigarh, Pondi-
cherry, Andaman 
and Nicobar Islands, 
Dadra and Nagar 
HaveUe, Goa, 
Daman, Diu, Lacca-
dive, Minioo! Dive 
Amindive Islands, 
Arunachal Pradesh, 
MizoTam and Mani-
pur will be laid on 
the Table of the 
House as 8 oon 
as available. 

Ca) whether Government are Ca) to (c). Facts 
aware of an incident of are being ascer-
brutal torture and in- tained from the State 
hum.n beating by the Police Government. 
and S.R'p./c.R.P. on 
tribal people of "Kaahi~Ir" 
a smalJ tn"bal vilJage 

under Iltambazar P.S. in 
District Birbbum. Wett 
Benlll; 

(b) whether ~erc wu an im-
PI'I1iaI inquiry in the inci-
dent and into Police SRP/ 
CoRP action; if 10, what ia 
ttc result; and 

(c) what action haa been taken 
for their safe return. 

(a) Whether the Railway Police (a) to (c). However 
have disowned jurisdiction cognizance of 
over the ihu~etI in the offences committed 
Miuto ROld &rea, New in this area has been 
Delhi where as a result of taken and IUbeC-
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-.----------.---------------------------the sale of "Killer" liquor 
nearly 100 penon. were 
killed in the month o( Janu-
ary, 1972; 

Cb) if so, on wh~t Irounds ; and 

(c) the authority under whose 
jurisdiction the area lies. 

quent in vestfgadons 
done till now by the 
district police under 
provisions of Punjab 
Police Rules 28-2-72 
which provides 
that all offencet 
COMmitted in or in 
close proximity to 
dwelling houses or 
barracks of Railway 
servants shall be 
taken cognizance 
of and investigated 
by the district police. 
whether this prac-
tice should be conti-
nued or not is under 
examinaiton. 

S3. USQ. No. 1095 
dated 22-3-72 by 
Shri M. M. Joseph. 

(a) whether Government hav~ 
taken any steps against those 

non-Bengali Muslims who 
had come to Uttar Pradesh 
and other places without 
valid travel documents from 
Bangia Desh to intern them 
for the present at the places 
of their stay and obtain 
securities from those giving 
them ~helter; and 

(a) and (b). Facts 
are being a.certa-
ined from the State 
Governments con-
cerned. 

54· 

~6. 

(I» if so, thO! State-wise break-
up thereof. 

USQ .No. 1433 dated 
29-3-72 by Shri 

Shiv Kumar Sha~tri 
and Shri Prasannbhai 
Mehta. 

the names of places where vio- Information is being 
lent clashes took plac~ during collecte:! from the 
the Aq~embly elections held State Governments. 
recentlv alongwith the c::luses 

USQ.No. 1492 date i 
29-3-72 by Shri 
Balikrishna Ven-
kanna Naik. 

th~reof. 

(a) whether orivy purses am-
ount has been paid to some 
ofthe former Rulers/Princes 
of Indian States even after 
theif prIvy purses and pri\-i-
leges had been abolished ; 

(f,) ttt~ to-",1 a'110'lnt so p'lid to 
former RulenlPrinces and 
the steps being taken to 
recover the amount so 
wrongly paid, and 

(c) the circumstances under 
which such payments of 
privy purses was made. 

USQ. No. 2006 dated (a) whether the Security 
5-4-1972 by Dr. Guards provided to the for-
Ranen Sen. mer Rulers have been with-

drawn ; 

(a), (b) & (c). The 
information is beiQg 
collected from the 
various Accoun-
tants General. 

(a) to Cd). Inform-
ation is being coll-
ected and will be 
laid on the Table 
of the House. 

5 

Since Im-
plemented 
on 27-7-73. 
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--.-------------------------------------------------------------------(}I) II not. the reason. forthc 
delay; 

(c) the names of former RuIen 
who have asked for conti-
nuing security guartis at 
their own expenses; and 

(d) the lUTlounts to be paid by 
them. 

S7. 10-4-1972 Twentieth and Twenty-first During the discussion 
reports of the Union Public the Minister said 
Service Commission. "If I am not able to 

reply to all the 
points, I can assure 
the hon. members 
that I will look into 
the suggestions 
made by them". 

S8. USQ. No. 2S88 dated the lUJlount of expenditure in-
12-4-72 by Shri curred by Government on 
Phool Cbar,d Verma tours of each Central Minis-

ter, including the Prime 
Minister, during the recent 
('lecti0l18 to State Legislative 
Assemblies i.r. from ht 
January, 1972 to 29th Feb-
ruary, 1972. 

The information is 
being collected and 
wm be laid on the 

Table of the House. 

S9. S.Q. No. 467 dated 
19-4-72 by Shri 
Y. Eswara Reddy. 

(a) whether Goemment pro- (a) and (b). The 
pose to introduce certain matter is under con-
changes in the present sideration. 

60. 

61. 

political set up of the Union 
territory of Ddhi; and 

(b) if ~o, whRt are tJu: changes 
proposed to be made. 

USQ. No. aa2s dated the tOlal number cf Pakistani 
19-4-72 byKumari nationals and fifth columnist 
Kmaala Kumari. anested. pr8Iec:uted ar,d 

convicted siru:e the bcfinn-
ing of the .trugle for mde-
pendence in Bangia Desh. 

USQ. No. 3241 dated the IImount Government are 
19-4-72 by Shri spending for running the 
Indrajit Gupta. admini.tratiOll in the Pakis-

Information in reprd 
to States of Allam. 
J. & K. MoghaJaya, 
Punjab, Tripura 
.and Wes t Ben gal is 
awaded and will be 
laid on the Table 
of the House. 

tan areu occupied in the 
Western Sector during the 
recent lndo-Pak War. 

The information in 
"lard to the Unan-
ciaJ year 1971-72 
is bei!"g compiled 
and will be laid on Since Im-
the Table of [the plemented 

62. trSQ. No. 3325 
dated 19-4-1972 by 
Shri Nihar Lukar. 

the numher of dacoit iangs 
elimiDated and dacoitlliqui-
dated in tbe ClUQtry during 
the Jast thue years. 

HOllIe. on 27-7-73. 

lnfonnation from the 
other States lOci 
Union Territoriea 
is awaited and will 
be laid on the Tsble 
ofthe house, when 
received. 

Since Im-
plementc4. 
zJ-i-73-



I 3 4 

- ---- - ----'-----'-.... .;..,. _. -.------..---~-. _._-----------
63. USQ. No. 401 S dated 

26-4-72 by Shri 
P. K. D,:o. 

64. U.S.Q. No. S634 dt. 
10-5-1972 by S·ui 
B.K. D~sc~lJwJbutY. 

USQ. No. 5704 dt. 
10-5-72 by Sbri 
Chintammi Pani-
grabi. 

(a) whether the attention of 
Govt. has been invited to a 
report in ·thePaniOt of the 
24th March, 1972 giving 
details about-C.I.A. financed 
organisation 'Indian As-
sembly of Youth ' and its 
activities; 

(b) whether Government have (b) and (c). The 
examined this report; and facts are being as-

certained. 

(c) if so, the reaction of Go-
vernment in this ~ejard. 

(a) for the numb:r ofp)litical 
detenu ~s who were under 
cunody in the country on 
1st Februuy, 1972, State-
wise; 

(b) whether few of them have 
recently been released; and 

(c) if so, the steps taken by 
Government to release :hose 
who are still under custody. 

«(I) whether G:>vernment are 
aware of a' OrgJ!ljsation 
functionin, in the name of 
Orissa Res,urch Project at 
BbubaoeswiOU', which is 

splnsored bytbe Universi-
ties of Heildeberg and Frel-
bur~ in West Germany; 

(b) whether it bad souaht~
mission and bad been given 
permission for this and if 
not, when an,d by whom; 

(c) whether Government have 
t..1me to know that the 
activitis of the aforesaid pro-
ject and its individ\lal mem-
bers have lxen found to be. 
very su~picious, highly 
prejudicial and antinational. 

(d) whether Government are 
aware that this &,earch 
Project allthorities had 
stolen away theoriiinal 
palm leaf manuscript of 
Modalapauiji of lor~ 
Jaiannath Temple of Puri 
and has been caught; and 

(a) to (c).-Inform-
ation is b:ing ob-
tained from State 
Govt. of Andhra 
Pradesh, Assam, 
Bihar, Mysore, 
Haryana, Himachal 
Pradesh, Jammu 
& Kashmir, Tamil 
Nadu, Nagaland, 
Rajasthan, West 
Bengal, Megbalaya 
and Tripura· 
and Union Terri-
tory Administration.. 
of Mizorun. 

(a) to (e). Facts 
are being ascert-
ained. 

• 
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66. USQ. No. 64lJo dated 
17-,-1972 by Shri 
Pampan Gowda. 

~. USQ. No. 7202 dt. 
24-'-72 by Sbri 
Bhogendra Jha. 

-68. U.SO. No. 7128 dt. 
24-'-72 by Shri 
Sudhakar Pandey. 

(,) whether GoVCl'lUlltDt 
would make • dlorou8b CD-
quiry into the activities of 
this Project illUJM'J.tiatcly. 

(a) the number of communal 
riots that took place in the 
country durini the period, 
May, 1971 to February, 
1972 State-wise; 

(b) the number of casualities 
in each case in each State on 
this acoount; and 

(c) the result of inquiries, if 
any, made in this regard. 

(a) for the total number of non-
Bengali Muslims having 
CJme from Bangia Desh 
before and after its libera-
tion kept in various jails 
under section 14 of the 
Foreijnera At:t or on bail; 

(b) Now many of them are 
women and dilldrtn and the 
adult members of their 
families having been killed 
after the 25th March, 1971 
and before the Liberation 
of Bangladesh and whether 
it is proposed to release them 
or withdraw cues against 
them without further delaV 
and 

(c) if not, rea30DS therefor. 

The number of Gazetted Offi-
cera including those amon& 

Transiatora, separately en&-
aged on Hindi translat jon 
work in various Ministries, 
Departments and Subordi-
nate Offices of the Govern-
ment of India at present and 
the number of such omen 
having more than 100 em-
ployees where no post of 
Hindi Translator has been 
created so far. 

(a) to (c).-Inform-
arion regardlna the Since Im-
State of Assam, plemented on 
~ Jammu & 23-8-73. 
Kashmir, Manipur 
Nqaland, Punjab, 
Andaman and Nioo-
bar Island, Aruna-
chal Pradesh Cha-
ndiiarh, Dadra and 
Nagar Have Ii , Goa 
Daman & Diu, 
Mizoram, Andhra 
Pradesh and Guja-
rat was furnished. 
The information in 
ngard to the re-
maining States' 
Union Territories 
WlS awaited. 

The number of per-
sons injured in the 
State of Gujarat 
is being ascenair:ed. 

(a) to (c).-Informa-
ation from the 
Governments of 
West Bengal, Tn-
pura and Mizoram 
is awaited. 

The information is 
being collected and 
will be laid on the 
Table of the HoUle. 

Since Im-
plemented 
on 27-7-73. 
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69. U.S.Q. No. 8186 
dt. ~1-S-72 by 
Shrl O.K. Panda. 
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(a) the totalamountofmooey 
spent OD each UnioD Mi-
nister, Mini8t~r of State 
an:l Deputy MinIster by way 
of T.A., D.A. Entertain-
ment Allowances, Main-
teDllQCle and Rent of Houses 
and otbe.r perquisites and 
pecuniary benefits during 
the past one year ; 

(b) how this elq'enditure on 
each one of them compares 
with their salary ; and 

(C') the average ratio bet-
ween the salaries of Minister 
and otrer ezpenses on 
them. 

4 

The informaticD i8 
being collected 
and wiD be laid 
on the Table Of ' 
the House. 

MlDhtry of IDda.trl.1 Dege'opmeat 

70. S.Q. No. 37 dt. 
IS-3-72 by Shri 
Pateh SiQlh Rao 
Gaekwad and Dr. 
Karni SiOlh. 

71. U.S.Q. No. 1019 
dt. :U-3-72 by 
Shri N.K. Saqhi. 

12. U.S.Q. No. 14JO 
dt. 29-3-72 by 
Shri D.P. Jadeja. 

1797 (E) LS-3. 

The p'J~lic sector under- (0) tmd (6). In-
takings under the Ministry formation is 
of In.iustrlal Develop- beiog collected 
ment which have failed and will be placed 
to reaci1 the break- on the Table of 
even point even after the the House. 
passage of the gestation 
period;and 

(b) whether Government 
have examined the ques-
tion of such ~coQOrnic 
enterprises being conti-
nued and if so, the outcome 
of their examination. 

(a' whether Government 
have studied the imple-
cations of the recent verdict 
of the Supreme Court to 
raise the marain .of profit 
from I2 per cent to 16 per 
cent and to revise the prices 
every six months in re- . 
prd to such industries, 
where the Government fix 
the prices of manufactured 
commodities; Ind 

(b) if so, the reaction of tm-
Government thereto. 

(a) whether the tooth-pabte 
manufacturers are exemp-
ted from indicating the 
quantity of paste on the 
tubes; and 

(b) if not, the manufacturers 
which do not indicate the 
quantity on the tubes; 

(0) and (6). The 
implications of 
the judgment 
are under exami-
nation and active 
consideration of 
the Government. 

(b) The Informa-
tion is beiog 
collected and will 
be laid on the 
Table of the 
House. 

s 

Since im-
plemented 
on 27-7-
73· 
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73· V.8.Q. No. 3330 
dt. 19r'-.1~. 
b Sbri~ y 11: ........... ' .. _ rao_ ....... 
Mzalpurbr. 

74. V.S.Q. No. 3980 
dt. 26-4-72 by 
Sbri Marland 
Singh. 
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(a) whether Government 
!lave lllllen 8D1 decision 
on ~ rc<:OIIUIIalidations 
JDade ~ the Aabob Mcbla 
Committee on Khadi Vill-
age Industries; and 

(b) if 10, the salient features 
thereof.} 

(a) the fUDd allottc4 by Vwon 
Gove~t to ,Abdhya 

Pradesh for ettabushina 
Small Scale Industries 
durina ~ Fourth Five 
Year PJan ; 

(b) the amount utilised 10 
far; and 

(c), ,the details of acw iDdus-
tric. wbicl1 arc being esta-
bliahed and wbich have 
started functionina re-
gion-wise. 

Dl!maMJ (or GrantJ. 

4 

(Q) ""d (It). The 
recommenda~ 
of W, Asoka 
Mehta Committee 
are under con-
lideration of the 
Govemmcnt. 

(c) 'fhe,. State Gov-
ernment have 
been nqueslcd to 
f\llDish the Dcces,-
!%icl1 ~":~ 
on the Table of 
House. 

On a point raised by 
Shri K.S. Chavda 
about the pnfer-ence given to the 
fonian control-
led firms and 
not to Indian 
firms the Mini,-
ter laid "if the 
fact is otherwise 
J shall eDquJre 
into them. 

76· V.S.Q. No. 4808 (a) the number of Small Scale (a) tmd (b). Inform1-
dt.J-'-7Z by Industries estal)ilsbed in don hal beeD 
511 Martand SiDgb Madhya Pradesh durbaa sought from the 

the Fourth Plan, resion- State GoveI1UJ1ent 

77. V.S.Q. No. 48S8 
dt. 3-,5-72 
~y Shri Iabwar 
Chaudhry. 

wise ; and . aDd will be laid on 
(b) the nature of the ... e Table of the 

industries. , House. 

Ca) the namtl of Commodi-
tiel manufactured by c.t-
tage Industries whicl 
are exported by India to 
foreign COUII.ries ; and 

(b) ttc foreign exchange eer-
ned by these industiries 
during tbe IMt t1:>ree yeara. 

(a)4he items iD wlaich we 
have not attained self-Bum-
dency and therefore con-
tnlb have been introdu-
ced ; 

Ca) ord (b)' In-
formati9n is 
being collected 
ud win be laid 
OD the Table of 
the House. 

Sinel! 1 .. -,.".", ... ,,1 
on 23-8 
73· 
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79. U.S.Q. No. 5701 
dt. lo-~-72 
by Shrl Bt·op:n-
dra }ba. 

80. U.S.Q. No. 5730 
dt. lo-5-"~ 
by Shri S.C. 
Samanta. 

81 U.S.Q.No. S75 9 dt. 
lo-S-72 by Smt. 
Bbaraavi Thank-
appan. 
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(b) for the time by which 
it i. e~d that self-
BIItficitocy Will tie addev-
ed in respect of ~ of 
tte items to e .. b1e Gov-
emmellt to withdraw 
centrols ; and 

(c) whether any study has 
been made u to how such 
controlled commodities 
ue avafJable at black 
prices in abundance. 

The protlu IDd dividends 
of the lord.iD CcirapiDiea 
e agated iii ~ ·and 
cigarette itic!iIstriea t*ken 
out by them during the 
last three yean and the 
present value of their total 
property. 

(a) whethr &.lie Small Scale 
Jaduatrial UDitslet same 
of the imported raw mate-
rial from the public lector 
importers at more than 
100 percent of their land-
ed cost; 

(b) if so, the re&SODS there-
for; 

(c:) whether the public: Sector 
importers of rww materiJl 
oeitl-eraupply . tbe material 
ill time nor the material of 
required category ; and 

(d) whether Small Scale In-
dustrial Units are ~d 
higher rates'than doe rate. 
chat1red for . large sCale 
unin. ' 

<a) the fund aDotted by'Cetl-
tra! Govern.t to ,the 
State of KeraJa f()f establish-
ing small scale ind\l!llriell 
during the Fourth Five 
Year Plan; 

(b) the amount utilised 80 
far IIJd 

(c:) the details of new iDduJ-
aies which are being estab-
'Bshed cd which have 
started f1iDc:tionin« Recfon-
wise. 

4 

(c) Information ha, 
been called for 
from the State 
Governments and 
other agencies COD-

'temed and will 
be laid on the Ta-
ble of the House. 

Information is 
being collected 
and will be placed 

on the Table of 
the House. 

5 

(a) to (d). The SiIIu 1_ 
information IS ,1 __ 
being collected till em 
and will be laid 27-7-73 
on the Table of 

tbeHouse. 

(c) The State Gov-
ernment have been 
teqa'e8ted to fur-
nish the necessar.1 
Information which 
wI1I be laid on the 
Table of the House. 



1 2 

Sa USQ. No. $762 dt. 
10-5-72 by Shri Y. 
Eswara Reddy. 

83· USQ. No. 6404 
dt. 17-5-72 by 
Sbri Cblndra 
Shekbar Singh. 

84- USQ. No. 7308 
dt.24-5-72 
by Kumari Kamla 
Kumari. 
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Ca> the names of 1ID1U-scale (a) to (c) fThe Stat: 
industries let up in the Government have 
backward Diatric:ts or An- been requested to 
dhra Pndesh in the Jut furnilh the neoea-
three years; aary information 

(b) the financial trmninc, 
power, marbdna and 
other facilities given to 
them; and 

Cc) the names of small-scale 
industries pr:opoeed to be 
set up in 1972 and 1973 
in the backward districts 
of the S~ district-wise. 

which wiD be laid 
on the Table of the 
House. 

(a) whether Go9't. hIVe slnc~ 
increased fr~m No., 1971 
the depMit amollllt . from 
RI. 2000· to 4000 .. Which 
an intending purchaser of 
car has to deposit in a PO!lt 
Offtce; 

(c) a'ld W. The 
infonnttbn a\;):l· 
ut pending or-
ders is complied 
by manufacturers 

(b) if so, the reasons there-
for; 

(c) the number of pmons 
I)Il the Waiting List for cars 
before this iAcreue, and 
the number of intendin; 
purchasers on the waitinj 
list as OIl the 3ISt March, 
1972, and 

Cd) the amount of deposit 
money, lying in post om- .. 
ces OIl the eve of this 
increase and on the 31St 
March, 1972 and whether 
this enhancement in de-
posits has led to faD in the 
number of intending car 
para.en. 

(a) the names of countries 
which have oft'ered to help 
India in her technical deve-

. lopment ; and 

(b) for the varioul fieldl In 
which this QO-Operation 
would be available and 
the l'ro"'~ble achieve--
ment thereof. 

m-..n:h-wise. As 
the order hI' 
come into effect: 
in the third week 
of Nov., 1971 the 
required infor-
mation is not 
available. How-
ever, the infor-
mation is being 
collected and will 
be laid on the 
Table of the 
House. 

(a) and (6). The 
information is 
beina coDected and 
wiU De laid Qn the 
Table of the 
House. 

smc. 
i".",.",.,.,,4 
1M 27-7-73. 
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8S. USQ No. 8u S 
dt. 31-S-73 by 
Shri M.S. Siva-
aamy and Shri 
Muhammed 
Sheri1f. 

3 

<a) the total amount of 
foreilD exchanac sane-
tiODed for atardD, Dew in-
dustries in private sector, 
State-wise, year..wiIe du-
rin, the last two years ; 
and 

(b) how many industries 
availed themaelves of the 
sanctioned amount. 

(a) and (b). In-
formation ia beiD, collected 
and will be placed 
on the Table of 
the House. 

s 



MINUTES 
m. nft Siuu.a 

(See paras :J;-..6 of Report) 

The Committee met on Friday, the 17th August, 1973 from 15.00 to 
15.45 hours 

PRESENT 

Dr. G. S. Melkote-Chairman. 

2. Shri C. K. Chadrappan 
3. Shri D. D. Desai 
4. Shri Popatlal M. J oshl 
5. Kumari Kamala Kumari 
6. Shri Inder J. Malhotra 
7. Shrimati Savitri Shyam. 

SECRETARIAT 

Shri P. K. Patnaik-4oint Secretary. 

Shri M. C. Chawla-Deputy Secretary. 

Shri K D. Chatterjee-Under Secretary. 

2. The Committee took up for consideration Memoranda Nos. 47 to 
49. The observationslrecommendations of the Committee on these 
Memoranda are as under:-

Memorandum Nos. 41 and 48 

Review of pending as,urances pertaining to Fourth and Fifth Sessions of 
Fifth Lok Sabha. 

3. The Committee considered Memoranda Nos. 47 and 48 containing 79 
pending assurances pertaining to Fourth and Fifth Sessions of Fifth Lok 
Sabha (details given in Annexures I and II). 

The Committee noted that Government had sought extension of time 
limit in sixteen cases, as indicated in Annexures I and II. The Committee 
granted extension of time upto the end of September, 1973 for the im-
plementation of those sixteen assurances. The Committee'desired that 
Ministers concerned should ensure implementation of the assurances by 
the extended date. 

34 
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As regards the other 63 pending assurances, the Committee urged 
upon the Government to expedite their implementation. 

Memorandum No. 49 

4. The Committee pursued the two statements showing the analysis of 
~ending assurances pertaining to Fourth and Fifth Lok Sabha pending 
implementation by Government as on the 28th July, 1973. 

The Committee noted that there were 116 pending assurances pertain-
in" to Fourth Lok Sabha, out of 573 pending assurances selected by the 
first Committee of Fifth Lok Sabha for being pursued further and 1134 
pending assurances pertaining to First to Seventh Sessions of the Fifth 
Lok Sabha. The Committee desired that Government might take neces-
sary action for the expeditious implementation of all these pending 
assurances. 

5. The Chairman suggested that the proposal for approac:hing the 
Speaker to consider holding a Conference of the Chairmen of the Com-
mitte~ on Government Assuranc,s at the Centre and in the states might 
be dropped for the present in view of the present day economy measures. 
The Committee a2I'eed. 

The Committee then adjourned. 

As on 28th July, 1973· 

ANNEXURE I 

(Vid, para 3 of Minutes dated 17th Aupst, 1973) 

Pendin, AssuranclS ptTtflini!rg to Fourth SlSsWn, 1972 0/ Pi/th 
Lok Sabha. 

51. Date and 
No. Reference 

1 2 

I. U.S.Q. No. 1473 
dated the 29th 
march 1912 by 
ShriSba'hl 
Shushan .. 

Text of the Question/Debate Assurance given 

3 

Referring to reply. given to 
Unstarred Question No. 
23# OD the 1st December, 
1911 reprding complaints 
of unauthorised use of 
building funds by the 
Press Trust of India and 
alking for the outcome of 
the inquirY. 

4 

The Inspection ~
port is still under 
the consideration 
of the Depart-
ment of Com-
pany Affairs. 

Remarks 

5 

Re~uest 
~celVed 
from D.P.A. 
for exten-
sion of time 
(time not 
indicated). 



I 2 

2. S.Q. No. 770 dated 
the Joth may, 
J9'7Z-SaPPJeme-
ntary by Sbri 
Indrajit GuptL 

3. U.S.Q. No. 369 
elided the 16th 
M.m, 1972 by 
Sbri Ramavat.r 
SbItri. 

4- U.S.Q. No. 372 
dated the 16th 
.March, 1972 by 
Shri Pampan 
Gowda. 

S· USQ. -No. 37S dated 
the 16th March, 
1972 by Sarvashri 
AjJt Kumar Saba 
and R. P. Du. 

36 
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10 JHV, NSrri&timu 1m nlW-
paptrs. 

(a) whether the manaaement 
of the 214 c:okina coal mines 
taken over by Govern-
ment havc to pay huae am-
O11Dt of money, in the form 
of payments to labourers 
to the Bihar Government, 
ana Provident Fund of 
the labourers ; 

(b) if so, the amount theleoi 
separately ; and 

(c) the action proposed to be 
taken by Government to 
realise the SaDlC and the 
time by which it i. to be 
realised. 

4 

On a point ni,ed 
by Hon. Member 
about pIIl'I' 
price paae u:L-
dule in,tad of JO 
paae reatricdona 
on Newapapcra 
the Speaker 
said "A s~
dOD for ac:bOD." 
And Minister pr0-
mised, "We 
definitely look 
into it." 

S 

Request 
received 
from D.P.A. 
for exten-
sion of time 
upto 30th 
April, 1973. 
No further 
mention 
souPt foe. 

(a) to (c) : The Re~t 
requisite infor- received 
mation i. being from D.P.A 
coUected and for cxten-
wiD be laid on the .ion of time 
Table of the upto 30th 
Sabba in due November, 
course. 1973. 

(a) whether some sick mills (a) to (c) : In- Partly im-
bave been taken over by formation ia being plemented 
Government ; collected. on 22-2-73. 

(b) the number of penODS hit 
by the closUlCl during the 
last three yean and the 
reasons thereof ; and 

(c) the 1011 of production 
the industry haa .u1fercd. 

(a) the number of dosed fac-
tories/mill. and establish-
ments all over India closed 
during the period of lut 
three years, State-wisc; and 

(b) the total number of fac-
tories wbidl remailled closed. 

(a) and (b) The atta-
ched statement 
which summarises 
the readily available 
informador. shows 
the numbu·of fac-
tories, State-wise wl'oich 
had closed down during 
the period April I, 
1969 to MarCh. 31, 
1971, and the Dum-
ber of factories which 
rcmained closed on 
March 31, 1971. 
Similar information 
for the year 1971-72 
is beiDa collected. 
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6. USQ. N:>. 2766 dated 
the 13th April, 1972 
by Sbri R. P. U1aga-
nambi. 

7. SQ. Nl. 492 dated 
the 20th April, 1972 
S~lementary by 
Sbn S. M. Banerjee 

8 SQ. No. 495 dated 
the 20th April, 1972 
S~lementary by 
Sbri Dinen Bhatta-
cbaryyL 

3 

(a) the findings of the Depart-
mental Committee set up-
to study in depth the work-
ing of the uneconomic units 
of the Rehabilitation Indus-
tries Corporation, Calcutta; 
and 

(b) the action taken by G0-
vernment on these findings. 

L"l0 Jr SituatiO:l in Pu '-'lie 
S~tor UndertaD ••• 

The details and the State-wise 
break-up of the closed fac-
toriea and in how many cues 
the State Governments re-
ported regarding the condi-
tions under which these 
closed factories might be re-
opened in the shortest time. 

Supplementary Ques- The names of States where 
tion by Sbri Krishna largest number of factories 
Chan:ira Panley. were closed; if in U. P. Cot-

ton Mills and Sugar Mills 
were closed in large number 
and the reasons therefor. 

9. USQ. No. 4164 dated 
the 27th April, 1972 
by shri Devinder 
Singh Garcba. 

(a) the number of workers ren-
dered un-employed because 
of the closure of factories 
due to shortage of raw ma-
terial or financial stringency 
during the year 1971-72 
State-wise ; 

(b) the number of workers out 
of (a) above who have since 
been re-employed or provi-
ded alternate employment; 
and 

(c) the steps Government 
have taken or propose to 
take to maintain normal 
supply of raw materials to 
factorie •• 

4 

(a) and (6) The find-
mp of the Commi-
ttee and the deci-
sions of Govern-
ment thereon \\ h,n 

taken, \\ill be laid cn 
the Table of the 
Sabha. 

RegardiDa ne gotiation 
agreements between, 
management of In-
dian Airlines and 
All India Airaaft 
BDgineers on 17-4-72, 
the Minister said, 
"If you so desire I 
will either keep a 

'copy of it on the 
Table or read it 
out". 

"If you desire I wiD 
place a copy on the 
Table of the HOuse". 

The Minister said, 
"Certainly, if you 
so de$ire, I will col-
lect and place all 
these figures on the 

Table of the House." 

Mr. Speaker said, 
"The Minister says 
that he would place 
it on the Table of the 
House". 

s 

Request re-
ceived from 
DPA for 
extcnsicn 
cf time 

(time DOt 
indicated). 

(a) to (c) The atta-
ched statement 
which summarises 
the readily available 
information shows 
the number of work-
ers rendered unem-
ployed during'I97O-
71 on acornwnt of 
financial stringency 
or shortage of raw 
materials, Similar 
information for the 
year 1971-72 and in-
formation in respect 
of parts (b) and (c) 
of the Question is 
being collected. 

Partly im-
pJememcd 
on 29-3-73. 
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------n. l-S-In! Durilll discwsion on 
a_ point ral. 'sed by 
Stari Inder-J. Mal-

81. 

:%2. 

USQ. No. s84~ dated RefcrriDg to the reply given to 
the nth May,I9'72 thlstarred QuestiOa No. 
by SbtiMd. 'amf~ a62S on the 2Dd December, 
lurrahman. 1971, regarding Gun fac-

tories in jail compound in 
Monghyr covered under 
E. P. F. Scheme and state: 

USQ. No. S84S ~ed 
the 11th May 1972 
by Shri Isf\war 
Chaudhry. 

(.) whether the compliance 
position is very bad, almost 
nil. as no proper inspection 
baa been carried out by 
hiJber officen and DO per-
suation has been made by 
the ~l Commissioner 
or AsSIStant Commissioner 
.0 tar; 

(b) the ~ secured, 
for eD1Qp1e Qumber of total 
aubscribon aDd payment. of 
contribadoo. _ AdnUnia-
t~tive dlaraa establilhuient 
WIle; 

(c) the reasons why DO vilit 
hal been IDIde by the Regio-
nal Commissioner or Assis-
tant ConuninioDer so far 
despite d1e very diImitfac-
tory compUaDCe position ill 
aU the IUD fcroricl; IDd 

(d) tl-e action proJ)OKd &plnst 
all the errin, otftcials in 
this reprO. 

(.) whe~.r Government's 
attontion has been ctr,wn to 
the IleWI i t~ appearm" in 
the daft)' • Aryavrat' ~ted 
the 17tb APril, ·1972 to the 
effect tl.at labourers have 
been ~d ~1es1 due 
to the Ir. r. ofWanalilmi. S.I8t!.d Guiaru S"upr 
Millin . j 

hotra rePrdiiIa 
Troubles to 
the Apiculturist Re-ru.ees from W. 
Pakistan who..ettled 
in J & K. The De-
puty Minister said, 
"We will look into 
the matter." 

(a) '0 (d) The requit-
site information is 
being coDeated. It 
will be Did OIl the 
Tablt of the Sablla 
in due coune. 

(bl it 10, the main reasons (or (41) and (c) Imorma-
cloture of these mills; and dOQ i. beiDI cllec-r 

teel. 
(c) the time by which Govern-

ment woulc;l set dine mills 
ftlltarted by extel1diag c0-
operation to the Governmetlt 
of Bihar. 

Request re-
ceived from 
D.P.A. for 
extellli(Jn 
of timeup-
to 30th 
Sept., 1973 

Request re-
~i~ 

fromDPA 
for eJ:ten-
sionoftime 
upto 15th 
May. 1973. 
No furtl>er 
extension 
souaht for. 
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13. USQ. No. 6600 dated the reaction of Government in 
the 18th May, 1972 regard to the ne~"S item pub-
by Shrl M.C. Dap. Ushed under the caption 

'B~linit in Hospital cons-
truction' published at page 
10 of the F.agU.1I daily 'Hin-
dUltan TimOl': dated the 
2300 April and whether G0-
vernment would con_t an 
onquiry into the matter and 
take actlgn against the guilty 
penons. 

4 

The ESIC authorities 
have intimated that 
the construction of 
the hospital was en-
trusted to the State 
GoftftlIDCDf from 
whoma full ~ 
in the matt,er is awai-

ted. 

(Mlnlatry of'Law aad J_dee) 

14. USQ. NO.243,- dated 
the lIth A~!, 1~72 
by Kumari RamIa 
Kumari. 

IS. SQ. NO.9S4;dated 
the 23rd May, 1972 
Supplementary by 
Shrl Bibhuti Misra. I 

(a) the number of employees 
who performed Blection 
dutl~ duriqg mid..terrn Lok 
Sabha palla in 1971 in the 
State of Bihar. Distrjct-~; 

(b) the amount of Travelling 
Daily AI!owaace paid to 
such emr»loyees District-
wise, and the amount still 
not paid, District-wise; and 

(c) the steps ~~~ to be 
taken by ent to 
expedite the payment there-
or. 

(a) to (c) The neces-
sary info rmltion is 
tleiDJ co~ed fJ;om 
the Government of 
~ and wiD be 
Iaid on the Table of 
the House in due 
coprse. 

Fixation of ceiling on the fee On a point raised by 
charged by the Advocates of the Member as to 
Supreme Court _Dei High why a ceilin2 for the 
Courts. . fees chargee! by the 

Advocates is not 
find, the· Minist~ 
promised to CODll-
der the s1l8icScion. 

(Departmeat ofP ........ eI) 

Request re-
ceivedfrom 
DPA for 
mensionof 
time upto 
311fAuguat 
1973· 

16. USQ. No. 1486 dated (a) the number of Schedule" (a) and (rI) The in-
the 29th March, 1972 Qutes and Scheduled Tribes formation for the 
by Shrlmati Bharp- recruited under ~e Central year 1971 (1St Ja-

Partly im-
plemented 
on 29-3-73. 

vi Thantappal'.; Government, catqory-wise, nuary, 1971 to 31St 
during 1971-72; and December, 1971) is 

being collected from 
(b) the percentage of reserve4 the Ministries De-

vacancies for the Scheduled partments and will 
Qutes and Scheduled TrIbes be laid on the Table 
c:anc:eIled on account of non- of the House as soon 
a..ua"ility of s1iitable can" u possible. 
dldates. 

(Mlailtry of PetrOleum. aaemt~ .. I.) 
'7. USQ. No. 610 dated (I) the amount of gross profits 

the 17th March, 1972 ud net profits made by each 
by Shit, Jyotknroy of the foreign Drug firms 
BoIU. ~.q ting in India year-wise 

during the last three yean ; 
and 

(a) a1Id (h) The in-
- formation is being 

collected and will be 
laid on the Table of 
the House. 



I 2 

40 

3 

(b) profitability of each of 
theee firma, ydr-wtee, dariDg 
the above period. 

18. USQ. No. 1206 dated 1110 Sllmel of penoDt, both 
the 24th Marc:h,1972 IoreipCllt mel lDclias, ill 
by Shri K. s.,.... the service of foreign own-
rayma. ej dlUllDlJlufacturiq com-

panies iI!I Incl. who are 
drawing a salary of more 
thm RI. 30001- p.m. (iD-
ciudilll perquisites) aDd the 
alsipmeDtl held by them. 

19- USQ. No. 3465 dated 
the 211t April. 1972 
by Shri Jta6h Na-
raill MlDClaJ aDcI 
Swami BnhmaDaDcI. 

20. USQ. No. 3467 dated 
the 211t April, 1972 
by Swami Brabma-
nmd. 

(a) the Dumber Slime! and 
deaipationl 01 officers/em-
=t~ the PortiNIeI' of luella who 
were at Calcutta on official 
tour on Much 7-8-1972; 

(b) the total ClXpoucliture 
incurred OIl thair visit to 
CaJeuttaj 

(c) whether thQJI weal Im,lour 
to aUClild IQY importaDt 
private fuDetiOQ OIl tbeIe 
datCil at Calcutta md whe-
ther they attended auy such 
fuJlctiOQ there j IQd 

(d) it 10, GOVClrJlmOllt'1 leee-
tiOQ thereto. 

whether there is my plOposal 
1Uldel coDsideratiOD of Go-
Vtlrllmeut to set up a high-
powered CommisaiOD to 
examiJle the workiDJ of cao 
Fertiliser CorporatiOD of 
India with particular J:efer-
ence to the momormda on 
corruption, lOisel, nepoUJm, 
groupism aDcI dcmoraliu-
tiOD in the FertiliNl' Cor-
poratilm of IJldia submitted 
by s lsrae number of Mem-
bera of Puliameat aince 
Auault, 1911. 

21. SQ. No. 703 dated 
the 5th May 1972-
Supplementary by 
Shri JyotirmoyBosu. 

Eftects 01 Drup (prices Con-
trol) Order on the Growth 
and Development of Drug 
Industry. 

4 

The required iSlfor-
matioD i. beiDl 
coDoctod and will be 
placed OIl tho Tablo 
of tho House. 

The information is 
boiq coDec:tod md 
will pJacocl on 
tho Table of the Sabha. 

5 

The memoranda re- Request re-
ceived from the ccived from 
Members of Parlia- D.P.A. for 
ment CQJltaiDiJla alle- extension of 
gations apin81 the time upto 
maJl8lemeut of Fer- ISth April 
tilizer. Corporation 1913· No 
of India are under farther ex-
examinat1on. tension 

aouJht for. 

()q a point about the 
QUDlber of case. 
whore the prices 
Qbarged higher than 
tho prices fixed by 
tho GgvonufloQt 
wador tho or •• r. 
the MiDiater aaid., 
"1 ean find out the 
~formatiOQ and Jive 
it." 

Since Im-
plemented 

OD 23-8-13· 
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22. SQ No. 703 dated 
the 5th May, 19'72 
Supplementary by 
Shri K.S.Chavda. 

41 
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Bffects of Drugs (Prices <Ant-
trot) Order on tho Growth 
and D~vetoi':nent or Drug 
IndustrY 

23· SQ No. 703 dated Effect of Drup (Pricea Coat-
the Sth May, 1972 roll Order on the Growth 
Suppfementary by and Development of Drug 
Sarvaahri G. Industry. 
Vishwanathan and 
Indrajit Gupta. 

24. USQ NO.5175 dated (a) the to al forcian capitAl 
the 5th ~y, 1972 and equity investment of 
by Shri Khem- MSD; Pfizer, Sandoz, 
chand Bhai Chavda. John Wyeth, B. Merck, 

Geigy and Abbott in India j 

zs. USQ No.S814 dtated 
the Izth May, 197z 
by Shri B. S. 
Bhaura. 

(b) the v.we of import Ii~
cell giveD to these firms 
during the tast three years 
and their aa1es for these 
years; 

(c) the IUDOWlt repatriated 
by these firms to their 
countries in the shage of 
diYidends, technical know-
how charges and other 
charges ; and 

(d) the items together with 
their value and the capacity 
of expansion projects 
for which these firms ap-
plied for and were given 
expansion licences since 
t heir inception in the 
country. 

Referrin, to the reply given 
to Starrod Question No. 

IS07 on the 2Dd August, 
19'71 tCIIl'ding N"ptha 
based f'ertili.zer Pact ory 
at Bhlltlnda and at ate: 

4 s 

On a point whether Since 
the Govemm,nt Implemented 
want to revise the on 23-8-73. 
prices of formu-
lations marketed 
by foreign firms 
by an indepen-
dent authority 
other than the 
hfJh POWered, 
pnces committee 
the Minister said, 
"I will obtain 
the information 
and place it on 
the Table of the 
House." 

On a point about 
how many firms 
h'lve been prose-
cuted for violating 
the order, the Mi-
nister said," I 
can ooltect the 
information and give 
it to the House. " 

(II) to (d) However, 
these arc being 
coDected and will 
be placed on the 
Table of the Hou-
se. The details or applications 
made by the firms 
I\nd the value of 
items are being 
c'lUected and will 
be placed on the 
Table of the House. 

Request 
received 
from DPA 

for exten-
sion of 

time upto 
30-9-1973· 

-------------------_._---
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26. USQ NG.4101 daIed 
the 26th April, 
1972 by Shri 
Jyotirmoy &su. 

27. USQ No.6208 dated 
the 16th May, 
1972 by Sbri 
Y. Sswara Reddy 

42 
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(a) the ICI.idD tUeo 10 far ,DB 
the ~ of che PWI;.b 
State- JadutIriaI Develop. 

. ment Corporation for set-
tins up a fertilizer factory 
at Bhatinda/Sirhind j and 

(b) when a final decision is 
likely to be taken in the 
matter. 

4 

(4) ad (6) Tlae pro-
poeal i. .ciU WIlIer 
COl)tideratiOD of 
the Govemmcat 

(Mbdatry 01 PIamabaa) 

(a) the schemes included in (a) to (c) Detailed 
the Fourth Five Year Pla'l information is-
for tbe development of five awaited fro-n the 
Dlctric-I in North Benlal, State Government 
viz., Darjeelin-" Jalpai- and will be laid on 
gari, MaIdab, West Dinai- 'the Table of ·the 
pur and Purulia; HOUle _ soon as 

possible. 

(b) the salient features of 
these schemes; and 

(c) how far those schemes 
have been executed in physi-
cal and financial terms. 

(MbaIatrJ Of ... ..,.) 

(a) wheller the SUl"fey work 
for the c:'OIIftbined project 
of c:onftnin. Ountar-
Macherla line into Broad 
Gnae and ~I Me-
detudi'wtth ·BIbin ..... 
by a DeW Bro.d Gauge 

. ]jne haa been CCIInpieted ; 

(b) if so, the outlines of the 
survey IIId the ntimtted 
COlt dlerfof; ond 

(c) when the work an the 
project it likely to be ann-
menc:cd. 

(b) tRIll (c) According 
to Survey Re-
pcII'tI this project a 324 Kms. Ion, 

- ..... is estimated 
10 the cast Rs.22·8z 

.. crora. The reports 
are under eu-
mination and a de-
ciddn reprc:ting 
ddt project wi]] 
be taken after the 
examination i, com-
pleted. 

(MJDIRry of Shl.,.,u.. aad T ........ t) 
QSQ No.S3t!S dated (a) whetJ-e.r a lar,ae n~ber (a) awl (b) The in-
the. 8th May, 1972 of worb have 'been tabn fomlathm· is bda..l 
'bySbrl Surendra up and e~itUre in- coBected " and wm 
Mohanty. curred in the p~ Pdrt be placed on the 

Trust without obtabdnl 1'able of the House 
technically sanctioned n loon al it is 
estimates as revealed In the received. 
Audit Report of 1970-71; 
and 
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(6) the verUtions that IuIYe 
oc:curred between the IIC-
tuaIt of expenditure iD-
cumd upto 311t March, 
1971 and the ctt:huted 
cost. 

(MiDhtry of IteeI .. d MIaee) 

30 SQNo.28S datt'd 
the 6th April.I972 
by Sana Shri 
N.~.Sanahi and 
and Pram... bh,i 
Mehta. 

Indian Copper Corporation' 
(Taking over of Mana-
gement) BiD. 

(0) whether steel supplies have 
been recently susptndt'd to 
ceitain faILoe indUMrfaI units; 

(6) if 80, the reasons thereforf 
and 

(c) the action taken against the 
penons who d~ the sup-
plies and also 'lIPinst officials 
who failed to verify the exis-
tence, or otherwise, of these 
fake organisations before 
the supplies were made. 

--------------------

4 

During the coune of 
cHteaasion on the 
Indian Copper 
CMporation (Ta-
king over Mana-
plent) Bill, the 
Minister laid, 
II We are trying 
to settle that and 
I would .. sure 
the House that 
we shall bring for-
ward a Bill both 
in rellJtion to the 
coking COlt! mines 
as weD as in rela-
tion to the Copper 
Corporation very 
sooo. If tbeR is 
time, I would 
like to bring it 
forward in the 
course of this 
session it8elf but 
I am not 8ure be-
cause there is .hor-
tage of IegisJa- . 
tive time, but 
certlinly it will 
Dot be beyond the 
next session, I 
would like to give 
tlult assurance to 
the House. 

s 

Request' 
teceived 
from D.P.A.. 

(c) Action against 
the concerned 
persons can ob-
viously be taken 
only .ner investi-

. for exten-' 
sion of 
time upto 
15th Sep-
tember, 
1973. 

gations arc com-
plete and the 
res pons ibility 
fil{ed. 
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31 USQ.No.2769 dated 
thel 3th .'\pril,1972 
by Dr. Lumina-
rain Pandey and 
Shri G.C. Dixit. 

(a) the number and nlmes of (a) tmd (6) Informa-
etcb inchntries in Mdi,. dOn iI beinI coHee-
Pradesh. have bc!en ted and will be 
..uotted the qaob or steel laid on the Table 
for mmufa:tarini nrious of the Hou.e. 
kinds of IDOda from steel 
during the last thee years , 
and 

3Z SQ.Nl. 487 dated Bm on lifting of Bauxite and On a point railed 
the 20th April,1972 Lime Stone ores of District' reprdinj Bettina 
Supplemeatuy byPalamau (Bihar) j up of a plant of 
KUmari Kamla Bauxite and Lime 
Kumari. in Palamau itself 

the Minister said 
"So far u the 
question of BettinI 
up a plant in 
Pi.1amau is con-
cerned; I think 
the State G0-
vernment have 
uked the NIDC 
to procure a 
feuibility study 
report, and we 
are awaiting that." 

Request 
received 
from DPA 
for exten-
sion of 
time upto 
20th Oc-
tober 
1 972.No 
further 
extension 
sousht (or. 

:33 USQ No. 4U1 
dated the 27th 
April, 1972 by 
8hri N.B. Horo. 

Referring to the reply given 
to Unstatred Question No. 
705 On the 18th November, 
1971 re~uding the exploi-
tation of u ,u~ilised mining 
or", in Bihar and state 
wbether the requisite in-
formation hu since been 
coRected and laid on the 
Table of the House. 

Information is Since 

34 USQ NO.3611 dated the total amOll1t spent by the 
the Z4th April,I972 Central G:>vernment in 
by Shri Vayal8r Kerala u rent for different 
Ravi. Central Government ofticea 

located in private buildings 
and (or residential IC-
~mmodation Cor Central 
Government em,loyees in 
the year 1971-72. 

being coUected andj Implemented 
will be laid on the on 23-8-73-
Table o( the HOUle 
wh,n received. 

The required in-
ror.aation is being 
coUected and will t 
be laid on the Tab-
le of the House. 

Partly 
ilQplemcnted 
on 24-11-72. 
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ANNEXURE 11 

(ViJI para 3 oE Minutct dated 17th Aquat, 1973) 

PMt:IiIw~pmainilrftD~PiTtk;S~tm, --'19.,3 of Fifth Lo" Sabha 

-----'"-...:..-....... ---
Text of the 

QueItion/Dcblle 
Assurance jiyeD 

~---------------------------------------------------------------
I 2 3 4 

--- ------....-- ------ - ----------
(Mlabtl')"O(;'~) -, .. " 

I '·OSQ. No. 1041 dated 
the 7th August, 

(a) ~.' '.' ~ ;fI,) ani(b)The'p~-
are a~ .of tbF. ~~t ,cise position in 

many rorel&'n,.Jirms.~bafC '.~gud to foreign 
entered the fisbln" 'm!Qifry capital participa-
in our fishing waters; IUld.Qqn if 1Ul)" of the 

1972 by Shri 
Samar Mukherjee. 

(p.) if so, the number) of 
':£agn firm, involved 
"thiS industry. 

.Other firms to 
fo-- .) which licenoetl for 
in import of vessles 

have been iuued 
,,,,aDd in~ ... , ,' .• ro ,my ,_ •. 
,vessels' ' , 
,otherwise, .. , . .dtaD 
throUlh Import is 
not available IUld 
information in 
this regard is 
being collected 
and will be placed 

"oli tbe,Table of 
the ~. 

~ USQ. No.n83 d.t~d (a) District-wise nu.ber (a) (0 Cd) ~ht iii. "I.,~ce 
'1M 7th August, of tube-wells for drinking formation is bein. wplemented 

" 

297.a by Shri water in West Bengal as in collected from on 23-8-73. 
Jyutirrnoy'BOiu. ,1950-51, t968-69 and " Slate Government 

'1971-72; ':-:,: "and will be 'laid 
, '" • on the Table of 
(b) DistrictlotWise D ..... ',: the Sabha as IUld 
of tube-wells <Nt :,of 'oide1';, when received. 
'as in 1950-51, t9tll-d9,.' , 
and 1971-72; 

~ •• )..I·. • •••• ~. 

.; .... i ...... 

'-ee) the Durnbe~'oIae'" tube-
-Us '.mlt .. ja"eeIc:h dMrict 

, iaeluding Calcutta between 
-May I and June 30,1972; 
and 

~). how many of the new 
, , .... '~wells in each district 

ac in operation. 

J USQ. l'to:2ii80 ~,(t) the acreage of lIUld recei-
tbe 16th Aupst. v'cd by BboodlUl Yajna 
1972 by Shri M. S. Committee as donation in 0.._. Bihar, an" ~ a.c;n.'i-,.of 
.... -.". culti,,*f,lc"~.JtPCUltWa~. 

land o~''Ui4 dbI4'tAid' 
land; '.,, __ . 

Ca) to (c). The infor-
mation is being col-
lected and will be 
pw:ed,.ga ~ Table 
Of the 'Sa'&ba. 
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.. USQ. No. 2108 dated 
the 16th Aupst, 
1972 by ShriArviDd 
Natlm. 

5 USQ. No. 3669 dated 
the 2I1h A1IIQIt, 
1972 by Shd Bircn-
der SJaah R80. 

45 USQ. No. 3685 dated 
the 28th Allplt, 
1972 by Sbri K. 
KodaDda R8mi 
1Wdy. 

1 USQ. No. 3133 dilled 
the 28th Aupat, 
r.:.~K. 
Reddy. 

3 

(b) whether there is aD)' such 
IaDcI wbicb baa beeD do.aa-
ted but pOI"lioll of which 
bas DOt been jheD 10 far ; 
aDd 

(c) if 10, the acreIp of such 
!aDd aDd the reIIIODI for DOt 
haDdlna over the pouesaioD 
thereofand the efforta made 
by Government in thil 
reprd. 

Ca) whether Uttar Pradelh 
Government htIft uraed the 
Centre to accord aanction 
for aettiDc up two more 
AaricalturaJ UDivenitiel 
in the State; aDd 

Since 
Implcmemed 
OIl 23-8-73. 

(b) if 10, the reaction of the (b) The proposal ia 
Centre thereto. under the conaider-

ation of the Govern-
ment of India. 

The number of defective trac-
ton returned 10 far to 
G.D.R. and the amount re-
funded to the purcb.asen 
for each tractor. 

Referring to the reply given 
to Unatarred Question No. 
6024 on the ISth May, 1972, 

zand llUe; 

The required infor-
mation is beina col-
lected from the con-

c:emed State Agro-
IDduatriea C0rpo-
ration and win be 
laid on the Table 
of the Sabha lifter 
it is received. 

Request re-
ceived from 

D P A fOJ ex-

(a) whether lpedftc achemea (a) and(b). TbeGov-
UDder 'Crab lChane for emmem of Andhra 

tellliOD of 
dale upto 
3IIt MaJ 
1913. No 
furtber Q-
tenaioD 10-
upt for. 

(b) if 10, the eatimated am0-
unt of the ICheme Diatrict-
wiae. 

Pradesh have DOt 
up till now supplied 
the pIU1c:IIIan of 
projects that may 
have been UDdion-
ed by them cluriDa 
1972-73. There-
fore, the informa-
doD about eatimat-

-eel amount of the 
ICbemea approved 
district wile U DOt 
IIVIiJabIc. Howner, 
dae Stale Govern-. 
ment hu been .... 
ked to ftamilh the 
~. 

Since Im-
pJememed 
on 5+73. 
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(b) the- amoaat of foIeip' ex- . 
cbanae incurred ; 

8 USQ No. 4172 dated 
the 30th AUlUlt, 
1972 by Sbri Siren 
Dutta. 

9. 4-9-I97z 

(c) the number of cattle, out 
of thole imported or tibd 
by fOleip COUIItrlea durinI 
the last three yean whk:6 
died swblequcady, due to 
ill-health; and 

(d) the reuons for not tUiDa 
immediate action in the 
matter. 

(a) whether several complai-
nts were received by C.B.I. 
and other Government At,e-
Deies abOUt mia-appropna-
tion of Iatha of ,rupees by 
National Agro-Industrial 
Corporation and All India 
Rural Youth Congress (re-
(ist~red under Societies 
Registration Act) through 
means of fraudulent pro-
cure~nts of interest-free 
Govemmem loan, bank ad-
vances and loaDS, sale of 
imported tracton without 
due permission at premium 
and unauthorised sale of 
j~eps of society : and 

(b) if so, the action tues 
thereon. 

Discussion regardin& worlting 
of Food Corporation of 
Jndia. 

to. USQ No. 1$40 dated (a) the number of a... I ofJi-
the 9th "upst, cera transferred to Public 
1972 by Sbri S. N. UndertUfnp ; 
MJsra. 

(b) their names, poaitiOlH lat 
occupied and the positions 

(c:) and Ed) The in-
formation is being 
.,Ilec:ted from State 
Govenunentl, the 
lime will be placed 
on the Table of the 
Sabha II IOOD II 
the complete replJ 
i8 received. 

(a) and (b) Informa-
tion is being coUec:-
ted and will be laid 
011 the Table of the 
House. 

On persistant de-
mand made by Sbri 
Jyotirmoy Bosu, the 
Minister while re-
plying to the point 
raised in the Debate 
inter-alia stlted that 
whatever alleae-
tions have come 
before me, whether 
it is against the 
Chairman or against 
the ofl¥:ers or agai-
nst the employees, 
they win be looked 
into, they win be 
examined carefully 
and after the report 
is available, eel shall 
place it before this 
House for you to 
decide." 

(a) to (c:) 'Ibe infor-
mation is being col-
lected and will be 
'Iaid on the Table of 
the House. 

, 

Request ~ 
ceived from 
DPA for a-
tension of 
time uptO 
318t July, 
1973. No 
{urtbel' a-
tensiCG 100-
gbt for. 



I :a 

II. USQ No. ~ dated 
the 4da:' Aii!iil, 
197:1 by Sbri r. ld. 
Gowder. 

Ia. USQ No. 1913 dated 
the nth August, 
197% by Shri Jyotir-
moyBosu. 

[3. USQ No. 2698 dated 
the t8th August, 
191.2 by Shri Jyorir-
'~BoIu. ' 
" 

3 
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· to which they "ve been 
aeDt.~·.u""""'i 
and '" ,-, -, . 

(c) wbetber.., .c.B.I. oc." 
:~ 1*"Ji:ll._cp*MauclIe-
~,.h;._,·of ..... 

, . )1:', .It:J ' 

4 

,(,MJa1at17 of ....... , ~n) 
.f ' '1: ", _ 

(a) the IWDeS of State Gover- (a) and (b) The infor-
'ame.nom....., WIdch.did •. l Illation II beiJll col-
Dot CIDIIlply wi1b. JII'OVi-.Mcted Ind will be 
lions of the Companies Act, . laid on the Table of 
1956 during 1971-72 ; and the House. . '., -

(b) what action bu been takcD 
.. 1IPiDst-!bem ,hy the .De-

tyartmeIlt for DOt complyiag 
· 'With 1he "..mslona'llf' die 
CoID~,Act. 

(a) the names of ~tQPaaies 
undu ~ .oontrolof 001=. 
group of ~ ~rothen. 
Cak:ut.tA AS" ,"" the elUi pf 
Mardl,3I., ~S!72 ; I.I;I,d 

(b) the tos.l ... paid-up.,c:apital, 
assets .aDQ . t1JI:D over of 
each! 9f !he coJJ)paDiea. 

Ca) ~r the :Bajoria Pro-
perties t::imlted,Dar;eelipg 
Dooan In'/Cltroent CO. 
t.td., ~ur Holdings (P) 
,J.td., Barradr:lfqre ':l~-. 
tries Ltd., and KadOrla 
!Jndustries Ltd., Calcutta 
· are under the control of 
$oorajmu1l, Nagumu11 and 
,if 10, the composition of 
· the Board of Directon of 
~ch of the companies; 

(b) the principal sbare-hol-
~n of each of these com-
i!UUes and the Dumber and 
-~ntqe of equity lUres 
;.¥ld by each share-holder; 

:',,' 

. '" 

(a) and (b) Informa-
tion is beiDa coUec-

Jed and it will be 
. laid on the Table of 
·-the House. 

Ca) to (e) The infor-
lJlation is being col-
lected and it will be 
laid{)n the Table of 
,the HOUle. 

, , .. 4s>.;the usets and liabili-
'J" , • ~ of each for the latest 
'.'11;;' year and the main items of 

,;,: • ~iPeir business; 

. 1. 

'.' '". 

(d) ,the amount of loans and 
advance. received from each 
101lQe .1w ..... '~J 
aDd whICh of 'thembave 

, pac.;,t.q ~QIl j , • 
" . ~ .'. '. . .. 

.. ,~),wbether "tru;.e ~~' 
i.ve been charged With 
"qlis-~.liI,fli~ ,kge 

s 

Since Impl-
emented OD 
5-9-73· 

Since Imple-
mented on 
5-9-73· 



I 

14. U8Q. No. 4236 dated 
the lit September, 
1972 by 8hri Inm-
jit Gupta. 

IS. USQ. No.4~dated 
the II t september, 
1972 by Shri Bbo-
gendra Jha. 

16. USQ. No. 2914 dated 
the 21st August, 
1972 by Shri Phool 
Chand Venna. 

j ,,' 

17. USQ. No. 33H ~ated 
the 23rd August, 
1972 by Shri Hukam 
Chand Kachwai. 

' 1 i:-ddIN 
18. USQ. No. lis) dIIOcI. 

the 4th August, 1972 
by Shri M.e. Daga. 

49 

3 

, diobdt Of in..,. ...... ' 
ing to the share-bolden 
and entpleyeet of:tble.Mw.lo 
lod Co. md.ifeo,'-1Qdq 
taken t.y GoYemmear in 
this regard. 

4 , 

the num~;~ ~ '#H: information iI Requat reo-
of the ~~ ~ol- ,~oa conected and ceived from 
led by the bll buSineSs ihvill be laid on the DPA for ex-
houses in which the Govern- Table of the House. tenai()n of 
ment ,of lada or;QeVem- time upto 
ment financial institutions ISth May, 
l);I:e holding between 30 1973. No 
per 'cent to rSlper cent of further ex-
W equity shares. tension IOU-

ptfor. 

the ,total net profit secured 
by the 7S Monopoly Hou-
Id, named by the Monopo-
lies Enquiry Commission, 
during' the last. U1te.e y .. 
_ what are thejuppor-
tions ofto~· iDStitutio~ 
credits advaneed to each of 
them. 

(lWiDlatry of Culture) 

(a) whether the f\rst time in 
the histQrYtlf.lndia~ vpbDk: 
caves have been round ji 
Machalia Ghtt ate. (Jha-
bua) in MadhYa P'radeSb ; 

, and 
(b) if so, the· fadi thereof. 

The information is 
being conected and 
it wiD be laid on the 
Table of the House. 

(.) arid (b) Informa-
tiOn is being conec-
~ which will be 
lkid on the Table of 
the House in due 
course. 

(Mtnlatry ofCOm ....... do~) 
(a)'l"e ~~ -, iAe\irMd 

. "telep'1aOi\e'~s m~ bf' 
e various UniOft'Milnite'r9 

from tile, 1St April) 1972 to-
date; IUld . , 

" .( . J . i 

(J;) tiIt(l (b) The in-
'tialation is being 
~cted and wiD be 
pla~d on the Table 
of the House. 

:; " " 

Since Im-
plemented 
on 5-9-73 

(b) the expenditure incUrred 
on trunk calls and local calls 
made by! cacb Miaiater dur-
iilg ;the iaid period. . ',,', I .-! "" ~,t 

(MJiab~ :at )).~ce) 
(a) *ther i~.~&~ips o~iy' 

R printed'e.n .. ~~ Ciprette 
made for the Navy; 

,. '_''- : 1 :' , 
(b) whether these CIgarettes 

are duty-free and sold to the 
Navy PdrSormw • ~ 
rates aJ!d if .. Pit ~§. ,. ... _ 
for sellina' -tbW ~ea 
in shops 8I1d bot.,/lt'Som-
bay at higher rates; and 

(c) wheth~- .. Gci~~,nt 
would tUefteps to cheoltit. 

'(.) ~ (c) Informa-
tliHl regarding aDe-
acd.- ,ale of those 
;..: .. l.""'ttes in shops 
'~hotels in Bom-
b:.y and steps taken 
to check it is being 
Q!>~ed and wiD be 
.~ on the Table of 

,the House. 

.. , 
"';" 

Since Im-
plemented 
on 5-9-73 
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(Mbalat1'7 of ..... , .... a: SooIaI W ...... ) 

19- USQ. No. 192 dated 
the 311t July, 1972 
by Shri QUntllDaDi 

(a) whether M1 'Jl'aDt-in4d 
was IPftD to Orilla Oovem-
ment for eDaltrU&.'tiao of 
houses for lweopors and 
ac:aftDlCl'I under the Ceo-
tnlly apoaacnd IdMmeI in 
1969-?O. 1970-71 ad 1971-
'72; 

Panigrabi. 

20. USQ. No. nos dated 
the 7th Aupst, 1972 
by Shri AtaI Bihari 
VajpQee. 

(b) if 10, the amount allocated ; 
IUd 

(c) the pIaceI where these 
houtes were or have been 
constructed. 

(a) the names of the Central 
Universities end the amoant 
of annual amltan~ lIfIDted 
to each of tbem durinI the 
Iatt three yean • also the 
percentqe thereof to their 
annUlI expenditure; and 

(b) the total amount of aui&-
t8Dce FlUted to each IUcb 
University durio, the Jat 
three yean...,.ntely. 

21. USQ. No. 1113 dated Referred to UDItamId Que.-
the 7th Aupat, 1972 tion No. 7681 d.red the 29th 
by Shri SarjoI) Pm- May, 1972, aad state : 
dey. 

(b) if 10, whether It would be 
t.id on the Table of the 
HOUle. 

22. USQ. No. 1114 dated (a) the number of Principals, 
the7tb Aupit.1972 P.G.TI.(SubJect-wlle), T.G. 
by Shri CIbatrapId Ta., JMICIDIo Lab. Aait-
AmbeIh. tants and cIerb ill the Ceo-

tral Scbooh in the COWltrY; 

(b) the ~ of Sc:bedul-
ed c.tea aDd Scheduled 
Tribes ill all the above Cltc-
plea; 

(c) the number ~ poIts In 
-. cate,Ol'Y cancelled for 
want of t1d1ab1e Scheduled 
Castet candklatel; IUd 

Cd) whether the percentage of 
Scheduled CAlteI ~d Sche-
duled Tribes I. not upto the 

(c) The requisite infor-
mation hal been 
called for from the 
State GoVCl'IlJDeDt 
and will be laid on 
the Table of the 
Sabha when received 

(a) and (b) The re-
quired information 
it beina collected 
and will be laid on 
the Table of the 
Sabha in due course. 

(a) and (b) The requi-
site information is 
ltill beiDi collected 
and will be laid on 
the Tabl. of the 
Sabba • SOOft II 
poaible. 

(II) to (d) The rcquired 
iDfarmatloD is beIDa 
coUected from the 
Kendriya Vidya-
1aya IDd will be laid 
OIl tbe Table of thc 
Sabha. 
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23. USQ. No. 2109 dated 
the 16th Aquat, 
1972 by Shri Samar 
Guba. 

51" 
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~ if 10, the 1tepI. __ 
by Government ill d.Ua Ie-
prd. 

(a) the names 01. tho educa-
tional, cultural or IOCiaI iDs-
titutiOlll which are (i) nm 

directly (ii) manll"d throuab 
autonomous bodieI (ill) 
partly financed IDd (iv) liven 
ad-hoc aids by the Educa-
tion Ministry that are ... 0-
c:Iatcd with the IlIIDCI and 
beritqe of (I) Mahatma 
Gandhi (ll) Pandit Jawahar-
Ial Nehru (ill) MauJana Abul 
Kalam Azad (iv) Samar 
VaUabhbhai Patel (v) Dr. 
Rajendra Praud (vi) Dr. 
Zakir Hun,in and (vii) La! 
Bahadur Shastri; 

(b) (i) separate annual expen-
diture and (ii) the aggregate 
expenditure incurred so far 
on these institutions run in 
the names of each of the 
great Sonl of India; 

(c) the names of limilar insti-
tutions and the expenditure 
incurred (i) annually and (ii) 
in aggregate 10 tar wbich are 
run in anoc:lation with the 
name and hcrftqe of Netaji 
Subhas Chandnl Boae; and 

(d the rellOlls for diserimfDa-
tive attitude of Government 
towards Netali. 

(a) 10 (d) The infor-
IUdoa fa being col-
lected IDd will be 
laid on the Table of 
the House when 
received. 

24- USQ. No. 21 S2 dated (a) the number of <falth homes' 
the 16th AUllllt, in India run by Chriltian 

(a) to (c) Th~ infor-
mation Is beina col-

lected IDd will be 
laid OIl the Table of 
the House in due 
coune. 

1972 by Dr. LaimI- Mitaiooaries; 
DU'lyan Pandey. 

2S. USQ. No. 2799 dated 
the 211t AUSUSt, 
1972 by Shrf M. C. 
OIia 

(b) the activities of the faith 
homes; and 

(c) Government grant, if an,. 

(a) the amount _pent 10 far, 
by the Government for the 
upUft and de~Dtof 
neglected adfvasl reglOIlI in 
the country, IiYina the 
amount _pent OIl each item 
and whcrther a Hat in thia 
reprd will be placed OIl the 
Table of the HOllIe; 

(b) the amount spent 80 far (b)tmd(c) The requf-
OIl Gonguva IDd Korta .ite informadon h .. 
teh.n. of Udaipur district been called for &om 

S 
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a6. USQ. No. 3806 dated (a) the nvm1F -9f ,UOstel. ~n I(~) ~ (~) Infonnation 
the 211t Auauat. bac:tward ~"~JoD; II 'WiDg colltct(d 
1972byDr.Lumi- Keralarun~$be 'froId'States and 
namJaD Pandey. Missionaries in India.. ' Uniob' Ten itones 

27. USQ. No. 2812 4ated 
the 2IBt Auauat. 
1972 by Sbri M.S. 
Puny. 

" .. aD4 Will be laid on 
(b) aretheysi_tedinsldC't!J" ',the"'Table of ~, 

c:burcbes premiaca. and ,Ho.e as ~n as 
'received, 

(c) whctpcr they are receiving 
Government ~s and if so ~ 
the amoum tbrftof, 

(a) whether ,u., ~' ~~>qt (t;!1lO (c) Information. 
Olhotl NlIIIIW"of '-are" is 'being collected 
not getting the bcDdil.of, from the State Go-
the mineral wealth' available veri'lment and will 
then in abuDdancc,; , be laid, on the Table 

" ;;" ,,: , 'I "ott.!¥: HOUle as re·, 
(b) if80, wbedler GcJy~at' ceivcd. 

propose tQ.draw.1IP"~., 
scheme en, ~1DlC 
and t~, beaU, far; :Jhe " 
develo~t ofAdlWia.o( 
that place, who are' econo-
mically UMt -lIQQia1ly beck-
ward; and 

(c) if so, the broad outli~~ , 
"'-;'''1. thereof. , 

28. USQ.NO,~"" .. (a) ",hi, ............ ~ (.) .. (»~~,!:,~1 
the 211t Aaift.' ~ ~ons for the IDIDOII- ,ron..pon ,lIlrn. ( ! =Ch. ltam" tiel''''' public~ate c6Dectedarid ,/ 

, ~O""i da , laid ~'~ T. e cif' 
'some States for admi .. ioDI the,SOuae. when n-
and allO for appointment of ceived. 
teac:bcrs; Uld 

(b) if 10. tJIe~ n"",qf Stato ' 
where ... ,....rprevaila 
and reaaonl theno£ 

.' ,',.~;.' J .... ~-" .. '... . ~ 
.1 

29. USQ. No. 3653 dated (a) the"'~ •• ~ (al. Cd) The infor. 
tile 28th AUJUSt, terms aeDl: .... ' ,u. : m.dcmis beina coUec-
19'12 b, Sbri Saroj Indla in r.~ aDd &973 (~ 'ted and wID be • 
MUkber!ee. June) atld: the comPOSiUOD ... on the Table of 

ofcac:h tcams., ' the'House when re~ 
ccived. 

'I:, .:' 
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J <I ,~ 'principle of selecting 
, \1Ie .mben of such teams 

''Ill each case; and ;.,," 

',I,:'i 
(d) -.aea of penons belong .. 

ini Ml educational orpni .... 
tiona selected for the purpose 
and sent ~ in qda case~ 

(MIDlatry of j B~ Mtain) 
'lJSQ. No. 1746 dated (a) the nwnbW:: of~t~.{;·'(a)~') The'i~ior~ 
the lOth August, Ministen and Government ~ is beina. col-
1972 by Shri Hubm oflicen who visited foreign lected and wi1I be' 
Chand Kachwai. lXlIlIltries ~ng the _ five lllllmitted as soon 

JDOnths;and., " ~,i8 eompiled. 

-I ,', .' ".:. 
31. USQ. NO.lik)4ated 

the 11th AUCUst, 
1972 by Sbri J. M. 
Gowder. 

, ' 

(b) the amolPtt oUnc:liiaand - , 
foman c:unency ~t by'" 
Govc~t menon. "t' ' 

• • :" f , ~. 0-

(a) tbel~ofS~ GoVeI!D-; (a).f!I1fl (l{ne '~n:1 
ment that.haveimplelne.... fo~on,~ ~ 
the Mbninistrative ~ c:olkl;ted and will Iii" ' 
s~sted ' by, , * ,Bqel'( laid on the Table of 
Group on StaJ1! ~enQi" the House. 
having a beariDg OD CQm-
mercia! Bank's kndin&.to, 
Agriculture; and . 

: .' :it: .... ' ~_ : L ;. 
(b) the n~,~{,~aua

tive me~IIjJ iJJipIeJMJ\~ 
for removing' the ~i-:, 
menta thnding to towart the 
smooth flow of asricu1turaj 
credit. 

.. .' ; .~ .. ~,', ",' . -, ~ 

32. USQ. No. 18SS dated (a) wbether·.fMtlf.IeDoI'\~ ReQUeSt re---
• the lIth August, vcrnmellt"lahlleeDdlIawaro: ceived from 

1972 by Sarvuhri the newMtCIG··c:aMfOMd. DoPA for 
B. R. Shukla and "Revenue Board-liilllial'IGM" extension of 
Sat Pal Kapur. ches tax raid" which app- time upto 

eared inCbe 'BLl-TZ' deted 15th March 
3rd June, 1~7z. ~ 1973. No 

• I. i ".1 • j~.' fw1hcr ex.-
(b) if 80, the reaction of Go- (b) The matter is tension 

verD1Denrtbert4!O. ' ," • bt!ilIt, investll8tcd',l(}1lIhtfor. 
j' • ~1 ; ~. 1 'l I ' loJ :: . J ,I , • ~ , ! I ~ r:.~ ? ! :... 

33. SQ. No. * dIt:d: ,1 A~:.s 0; Di:.a T~':' o.;~/Ir ~;i j)"'~~r'!I" ' 

the 18th AlIIUBt, ' SUljyotirmoy Boiu, 
7Z aboqJ,the arrears of 

19 • . " '" taW' oUtstandjn8 
,...wt Sbri Biju 
Patnaik before the 

t" ~ of UtbJ 
.:! :" QuiJress with the 

QQaiteS8, and se-
condly the amount 
of 1G' arrears out-

" .. UIdlding spinst 
_ Sbrt-R. P. Goenka 

and lu. group, the 
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Speaker obterved, 

rSmOll the boD. Mi-
nuter doea DOt have 
the information at 
band! he willlUpply 
it to me boD. Mem-
ber later." 

34- USQ. No. 3686 dated (13) the total mamber of braD-
the 18th AUIQIt. c:beaofthenatioaaliaedbanb 
1972 by Sbri Hubm functioDiDa in GonIIbpar 
Chand Kacbwai. and AzImprh dUtria. of 

Unar Pr.deah at preteDt; 
aDd 

35. USQ. No. 2714 dated 
the 18th Avpat. 
1972 by Sbri T. S. 
Iabbmanan 

(6) the "total number of Ioen (6) The information 
8d¥aDCCI to unall farmen by iI be in; collected to 
the branches of the nation.. the extent feuible 
Used bulb in the laid diI- and will be laid on 
tricu for the development the Table of the 
of ~indUltria duriDl House. 
the financial year 1971-72. 

(13) the dctaiI.a of the rupee 
10aDa of RI. 15.93 aoree 
foreitn currency loan, of 
RI. 20'44 c;rora under-
writiDl of abarea and deben-

. tureI of RI. z· ... CIOl'eI and 
aublc:riptioaa to abarea and 
debentures of Ra. 2'78 CIOl'eI 
sanctioned by the JDdua.. 
trial Credit and Invcatmmt 
CorporatioD of India durinl 
the 12 moD. ended De-
cember, 1911., 

(6) the number and other 
paticulara of applli:ations 
received by the Small Loan 
Section of the Corpontioa 
from small anita .sma 
forciln cumocy IoaI ~ 
ini thiI period; and 

(c) the nature of .,istaaoc 
laD,tioned to IIIIaI1 UDita 
durinS thiI period. 

(eI) to (c) The infor-

=::d :nd be:.f 
be laid on the Table 
of the House to the 
nteDt available. 

~6 USQ. No.Z7" ~ (G) tile amount of IOID pua- (III) to (c) The in-
the 18th Auauat. ted by the State Bank of formation is heiDI 
1972 by ShrI IDdia. uDder the luitiative co1lec:ted apd wiD 
Madbura"a HIkt8r. of lhF A,ro IDdasbieI Cor- be laid OD the Table 

pontion, Weat Beaal of the HOllIe. 
(DOW diatolved) and .... 0 
the terml of pIDtiq Il1Cb 
1000j 

(6) the overdue amount 
of nch 101IIII aDd tile 
IIIleNIt thereon i and 

(c) the ,tepa under the 000-
IIdeatioD of the Gcwem-
meat to recover the money. 

Sinoc 1m-
plcmcDted 
on 5-9-13 

Sine Im-
plemeDted 
on 33-8-73 



I 2 

11 USQ. No.a163 dated 
the 18th Aupst, 
~91a by Stui 
s.JakrisIuaa Vea-
Ii;1aDD& Nait. 

38 U9Q NO.3391 dated 
the 25th Aupat, 
1972 by Sbri 
Vayalar Ravi 

39 USQ. NO·4203 dated 
tile 1St September, 
1912 by Shri 
Chhatrap&tl Am· 
besh. 
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3 

the ac1ditiona I employment 
c::~~edin the natiooaliaed . sector after the 
natiooaliaation of 14 beob. 

the number and DUDes of 
educational and cbartable 
institutions in Kerala recei-
ving financial assistance 
from foreign countries and 
the total amount received 
by them during 1970-71 
and 1971-72. 

(a) tile number of Class I,ll, 
III and IV posts in his 
Ministry. 

(6) the number of Scheduled 
Cutes and ScheduletITribes 
employees; and 

(c) the number of posts, 
category-wise converted 
into general va,cancies 
in the last three yean for 
want of Scheduled Cutes 

and Scheduled Tribes can· 
didates. 

40 USQ. No. 4214 dated (a) whether as a matter of 
the 1St September, policy all foreign compa-
1912 by Dr. nies are required to In-
H. P. Sharma. diaDise a certain percen-

tage of ownenbip thereof 
by vestin" a &zed number 
of shares In Indian banda ; 

(6) whether an exception bas 
been made in retpcct of 
certain foreign elllineering 
companies lib MIl. Toyo 
E~~ Co. New~~ 
hi of Tokyo and Mil. 
Glasgow Ltd., BomtIu 
of London, permitting 100 
per cent ownenhip tl-ereof 
in foreign hands; 

(c) if so, in what cin::umstancll 
and whether uay time limit 
has been pven to these 
companies to lDdianise them 
upto the usual prescribed 
extent, and if 10, what ; 
and 

(4) thenames of such eDliD· 
eerlni companlea .. have 
been allowed 100 per 
cent foreign ownenhip. 

4 

Information is bolos 
collected Ind wIlf 
be laid On the 
Table of the 
u_ ' 
~. ' 

The iDfo rmation is 
being co'lected and 
will be laid on the 
Table of the House. 

(a) to (c). It was 
int,r alia stated 

that as regards 
Attached and Subor-
dinate OIIces of 
the Minis~ the 

infonnaton 1abeiDl 
coDected and will 
be laid on the Table 
of the House as 
early as Possible. 

(IT) Information is. 
beiDa: collected and ..nu lie laid on the 
Table of the Lok 
Sabba. 

s 

Since 1m. 
plemented 

OD 23·8-73' 
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~;.~:n:td(~,~.n,;>~m~~~ (~of~~4~M 
1972 by Shri ~ndia which have any eJ:em~ 
D. K. Panda. been exempted from the relaxation baa been 

oWiatiaa to/lndi __ • ~"d:CJ,.J,.jIDf§lF, 

bed pe~ of their JQ,~pecel~j 
equity shareI; 1qre.aJD. ~_ 

:r:;Je8 11 =r 
I I I~~ }' ! :1 

(6) the re.IOas ,for ~ their 
exemption; &ad 

(c) by what time they are 
to be IDWaniaed and 
brou,ht at par "ith other 
foreip firms . 

.p USQ. No,'j2~~' ... d (at~... names and. designs-
the lit Septe • nOI»! of the D()D ofliQal& 
1972 b1.'" ~,: ,have beep made Jyotirmo, &so. rman or Members c1f 

. the Boards of Public 
Sector U Ddertaltings ; 

(b) the reJl)~ration and 
perquisites eJlf6yed by each 
of them; and 

(c) the background of each 
of the non-officials who 
have been given such 
assipmeDts . . : 

43 USQ. No. 4249 dated (0) the amount of moue, ad-
the lit September, vanced to ! ,'Goveramcnt 
1972 by Shri servants in :DelhibyCeDtral 
S.N. Misra. Govt. in ,tile lalt three 

years,yearwilCj 

(b) the puIpOIIe for whk:b 
these advadcN have, heeD 
made; and 

(c) the cJabe. of Qffic:i* 
to which! 'the • money has 
been adftDced. 

,[t.'. . 
44 USQ. No. 4398 dated Referrina' ,(O.me . reply .Jiven 

thellt September, to Unstarred· =-~ 
1972 by Shri tiOD No. 7528 on the 26th 
Phool Cband Verma. May, -.,.'" .,..mlll --

1 .. 

rean of' lhcIr... ,.at-
standing " apintt I .' ateel 
units ill Indore, ,bid state : 

.. 
whether the information 
r~ferred to therein has since 
'~D.'CIOnedle_; ·alld: if 10. 
,.... it .. t. We! OA tht ''''''Je of the HOUle. : 

wiD be laid on 
the Table of the 
LokSabha. 

(0) to (c). The i.Jet. 
~ticn is being col-
lected and will be 
p~d on the Table 
of the Hous«. 

I· , 

(11)10 (c). (TJiC 
reqaiaite iJU.o,.,a-
tiOil is beiDjJ collC('-
ted and Will be 
laid on the Table 
of the House as 
early as possible. 

, , 

It. : major portion of 
the information has 
bec:n collected. 
The' required info~ 
-aon will be 
Jaicl on the Table 

-, of "", the HOUle 
shortly. 

~& 
frOJiI'DPA 
for esten-

~~. O"'3~ 
~mber, 
-1913· 

--.----- ------------- - ._- --- - ----.-.- --
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45 USQ. No. 4314 dated 
the lit Septem-
ber, 1972 by 
8hri Sbaakar 
Dayal Siqh. 

---_._----

3 4 5 

the total number of bank Information is beiaa Since im-
employees at the time of collected and will plemcnted 
bank natloliitUeIkiD - and be laid on the Table 00 23-8-7~. 
the extent of decreue or of the House. 

~J~:OnA=~ 
--- - --------- -- ---

:, 



MDruTES 

IV. Fourth SlttiD, 

(See paras ~ of Report) 

The Committee met on Tuesday, the 4th September, 1973 from 16.30 
to 16.45 hours. 

PRESENT 
Dr. G. S. Melkote-Chairman. 

MEMBERS 

2. Shri D. D. Desai 
3. Shrimati B. Radhabai Ananda Rao 
4. Shri Sakti Kumar Sarkar 
5. Shrimati Savitri Shyam 
6. Shri C. K. Jaffer Sharief 
7. Shri Virbhadra Singh 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary 

Shri K. D. Chatterjee-Under Secretary 

2. The Committee considered their draft Sixth Report and adopted 
the same. 

3. The Committee authorised the Cbairman, and in his absence, Shri 
C. K. Jaffer Sharief to present the Report on Wednesday, the 5th Septem-
ber, 1973. 

L 

The Committee then ad;ourned. 

58 



APPENDIX I 
(Vide para 9 of Report) 

StaUrlNnt IMrDing tlu pontion 01 cwuranul IJI on 28th July, 1973 

(i) A"",tJIIUI pntaining to tlu P(IUI'th Lole Sabha. 

--------------------

SESSION 

Fourth Session, 1968 

Fifth Session. 1968 

Siztb Sesaion. 1968 

Seventh Seslion, 1969 

i!ipth Sellion, 1969 • 

Ninth Seslion. 1969 • 

Tenth Seaaion. 1970 . 

B1eventh Session, 1970 

Twelfth Session, 1970 

TOTAL 

No. of pending No. of assurances No. of 
assurances implemented assurances 

pertaining to dropped upto outatandin~ 
Fourth Lot 27-7-73 

Sabha selected (last date of 
by the Com- laying of Im-
mince (sth plementation 
Lok Sabha) statements 
for being pur-
sued funher as 

on 10-S-73 

3 2 I 

8 I 7 

S 2 3 

17 4 13 

II 2 9 

16 2 14 

32 S 27 

18 18 

29 S 24 

139 23 116 

(ii) Amlf'tJIIUI pntainitw to tIN Pifth Lole Sabha --------------------------
SBSSION 

Firat Ses.ion, 1971 

Second Session. 1971 

Third Session. 1971 • 

Fourth Senion. 1972 

Fifth Session. 1972 

Sixth Session, 1972 

Seventh Session. 1973 

TOTAL 

--- 59 

No. of 
assurances 

culled out 

42 

IOOS 

347 

830 

3S1 

397 

826 

3798 

MGIPND-LS I-1797(E) LS-12-11- 73-170 

No. of No. of 
assurances assurances 

implemented oUlstandiDc 
dropped 

3S 7 

942 63 

301 46 

661 169 
26S 86 

238 IS9 

222 604 
2664 1134 

--- --"---

~ 
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